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" . PREFACE . * 

¥ This Brochure gives brief . information about the work done by 
the following Committees of the Haryana' Vidhan Sabha during the 
year 1991-92 :— . e 

_ 1. Committee on Public Accounts. oo 

b 2. Commiitee on Public Undertakings. - . . 

L 3. ‘Committee on Estimates. . . - 

) 4. Committee "on the Welfare of Schéd’ule_d Castes -and 

. Scheduled Tribes. o e ' . 

- 5. Commiitee एप Government’ -Assurances{. . b 

6. Committee on Subordinate Legislations . ... 

V- 7. Committee of Privileges. Y. : o, 

& न 8. Business Adviso_‘ry Committeel , . , w 

9. House ‘Committee. : + ! 

. 10. Library Committee. - न. - 

11. Commiitee on Petitions,, - कि P 

12. “Rules Committee . रख T 
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PUBLIC ACCOUNTS COMMITIEE" 

Accounts for the year 1991-92 nominated the Committee, vide 
notification No: PAC-14/91/41, dated the 26th July, 1991. The-names 
of the members of the. Committee are:as under :— 

" 1. Shri Rajinder Singh Bisla. Chairman 
2, . Shri-Azmat Khan . . ‘Member- 

3. Stri Phusa~ Ram' ' Member 

" 4. Shri Brij Anand Member 

5. Shri Anar_n_d‘ Singh Dangi Member 

6. Shri Amar Singh Dhanak ‘ Member 

7. " $hrij Dhir.Pal Singh- . Member 

8. ' Shri Hari Singh: Nalwa Member 

"9, Shri Zakir Hussain Member 

The Committee fixed/held a total number of 55 meetings during 
the-period under review. The- names of the members and the ‘number 
of meetinigs ‘attended- by each one: of them are shown in the following 
tablev—- 

Sr. No. Name of member - Number of meetings attended 

L Shei Rajinder Singh'Bisla 43 . 
2. _Shti Azmat.Khan T 18 

3. -Shii-Phusa Ram’ ' 1 
4. ShriBrij -Anand-. . 25 
5. Shri:Anand-Singh Dangi., . 28 . 

6. " Shri-Amar Singh Dhanak ) 51 

7. Shri Dhir Pal Singh_ - 45 

8. ShriHari Sifgh Nalwa~ ~ 42 
9. Shri Zakir Hussain - 28 

T A Reports/Accounts Examined T 

*  The”Commitice examined the- report of the Comptroller and 
Auditor. General of India forthe. year 1986-87 (Civil and Revenue 
Receipts) 
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Meetings held Business transacted 
५ साल, 

Sr. Date of meeting  Number of Business transacted 
No. members T 

present ] 

1 ' 2 3 P 4 
————— - — . ना पर . 

1, 13th August, 1991 6 Speaker, Haryapa Vidhan Sabha and 
Accountant General, Haryama ex- 
plained the scope and functions of 

; the Committee to the members. 

2. 19th August, 1991 5 Oral examination of the representa- 
tives of the P.W.D. Public Health 
department in respect of various para- 

. graphs of the reportof the Com- 
ptroller and Auditor General of India 
for the year 1986-87 (Civil) 

3. 20th August, 1991 4 Resumption of oral examination of 
the representatives of the P.W.D. 
Public Health department in respect of 
various paragraphs of the report of 
the Comptroller and Auditor General 
of India for the year 1986-87 (Civil).. 

4. 26th August, 1991 5 Oral examination of the representa- 
tives of the Home Department in res- 
peet of various paragraphs of the. re- 
port of the Comptroller and Anditor 
General of India लि the year 1986-87 , 
(Civil). - 

5. 27th August, 1991 5 Resumption of oral examination of 
the representatives of the Home 
Department in respect of various para- 
graphs of the reportof the Compt- 
roller and Auditor General of India 

- for the year 1986-87(Civil) - 
6. 3rd September, 1991 7 Resumptionof oral examination of 

. the representatives of the P.W.D. 
- Public Health department in respect 
T- of various paragraphs of the report 

of the Comptroller and Auditor 
- General of India for the year 1986-87 

. (Civil). - 

7. 9th September, 1991 6 Oralexamination of the representa- 
tives of the Transport Department 

i in respect of various  paragraphs of 
T the Report of the Comptroller and 

v हट एन -+ Auditor General of India for the 
year 1986-87 (Civil). i 
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है. 

10. 

11, 

12, 

13, 

15. 

10th September, 1991 

9. 16th September, 1991 

17th Septombes; 1991 

24th September, 1991 ' 

‘Oral examination of the representa- 
tives of the Agricylture department 
in respect of various paragraphs of 
the report of the Compteller and 
Auditor General of India for the 
year 1986-87 (Civil), 

4 08] examination of the 'representa- 
tives of Agriculture department in 
respect of various paragraphs of the 
report of Comptroller and Auditor 
General of India for the year 1986- 
87 (Revenue Receipts). 

5 Oral examination of the representa- 
tives of the Health department in res- 
pect of Lvarious paragraphs of the 
report of Comptroller and Auditor 
General of India for year 1986-87 
(Revenue Receipts). - 

7 Oral examination of the representa- 
tives of the Irrigation department in 
respect of various paragraphs of 
the report of Compiroller and Anditor 
General of ‘India for year 1986-87 
(Civil). 

30th September, 991 5 Resumption of oral examination of 

1st October, 1991 4 

. _Tth October, 1991 6 

14th October, 1991 , 7 

the representatives of the Irrigation 
.department in respect of various 

. paragraphs of the report of the Com- 
" ptrollér and Auditor General of India 

+ for the year 1986-87 (Civil). 

Resumption of oral examination of 
the representatives of Irrigation dep- 
artment inrespect of various para- 

- graphs of the report of Comptroller 
and Auditor General of Indija for the 
year 1986-87 (Civil). 

Oral examination of the representa. 
tives of the Education department in 
tespect of various paragraphs of the 

. report of the Comptroller and Auditor 
General of India for the year 1986-87 
(Civil). _ 

Oral examination of the representa- 
tives of the Excise & Taxation depart- 
‘ment in respect of various paragraphs 

_ "of the report of the Comptroller and 
Auditor General of India for the year 
1986-87 (Revenue Receipts).
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16. 

19 

20. 

21. 

.22, 

15th October,~1991 

" 19th-October, 1991 

. 21st Qctober, 1991 

2‘2nd*00tober, 1991 

28th Qctober, 1991 

129th Qctober, 1991 

6th- November, 1991 

5 Resumption_ of oral - examination' of 
. the representatives of the Excise and 

7 

7 

Taxation department in respect of 
various paragraphs of the repoit of 
Comptroller and Auditor General of 

-India for the year 1986-87 (Civil). 

On-the-spot' study of the » accounts 
files of Excise and Taxation depart- 
ment at Faridabad. 

Ofal examination of the representa- 
-tives of the Industries department in 

. Tespect of .various paragraphs of the 
Comptrollerand Auditor General ‘of 
India for the year 1986-87 (Civil). 

6 Oral examination of the representa- 
~tives of the Animal Husbandry 
department in respect of various 
-paragraphs of -the report:of the Com- 
ptroller and Auditor General of India 
for the years 1986-87 (Civil). 

Oral examination of the r1epresenta- 
tives of the P.W.D. (B&R) depart- 
ment in respect of various paragraphs 
of the:report of the . Comptroiler.and 
Auditor General of India for the year 
1986-87 (Revenue Receipts). 

(i) Oralexamination of the represent- 
atives of the Rehabilitation and 
Puablic Health departments in respect 
of various patagraphs of the-report of 

‘the Comptroller and Auditor General 
of India for the vear 1986-87 (Revenue 
“Receipts) 

नि) Oral examination of the representa- 

-5 

tives of the -Irrigation ~and Power 
department in respect " of various 
paragraphs of the report of Compt- 
roller and Auditor General of India 
for the year 1986-87 (Revenue Recei- 
pts). 

Oral examination of the representa- 
tives of the Finance Department 
in respect of various paragraphs of 
the report of Comptroller and Auditor 
General of India for the year 1986-87 

“(Revenue Receipts). 
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23. 1lth November, 1991 5 

24. 12th November, 1991 5 

26, 19th Novembéf, 1991 4 

27. 25th November, 1991 4 

28. 26th November, 1991 4 

29;% 30th November, 1991 5' 

Scrutiny of replies{m"aleria'l reccived 
from.the Medical and Health depart- 
_ment in respect of various paragraphs 

of the report of the Comptroller and 
Auditor General of India for the 
year 1986-87 (Civil). 

Scrutiny of replies/material received 
from Labour 'and Employment de- 
partment and Printing and Stationery 
department in respect of various 
paragraphs of the report of the 
Comptroller and Auditor General of 
India for the year 1986-87 (Civil), 

Oral examination of the representa- 
tives of the P.W.D. (B&R) depart- 
ment-in respect-of various:paragraphs 

. of the report of the Comptroller and 
Auditor General of India for the 
year 1986-87 (Civil) 

Oral examination of the represcnta- 
tives. of the Co-operation depart- 
ment in respect of various paragraphs 
of the report of the Comptroller and 
Auditor General of India for फिट 
year 1986-87 (Revenue Receipts) 

Oral examination of the representa- 
trves of the Industries department 
inrespect of various paragraphs of 
the. report of the Compiroller: and 
Auditor ‘General of India for the 
year 1986-87 (Revenue Receipts). 

Oral examination of the representa- 
tives of the Social Welfare Depart- 
“ment in reSpect of variols paragraphs 
of the report of the Comptroller 
and Auditor General of India for 
the year 1986-87 (Civil) 

The Committee inspected the Forensic 
Science Laboratory -(FSL), Police 
Training College (PTC)and Finger 
Print Bureau (FPB) etc. at Police 
Complex, Madhuban with regard to 
various Audit paragraps of the re- 
port of the Comptreoller and Auditor 
‘General of India for the year 
1986-87 (Civil).
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"50. 2nd D"ecc'mber-, 1991 4 Oral cxamination of the representa- 

31. 

32. 

33, 

34, 

35, 

उठ December, 1991 

9h December, 1991 

10th December, 1991 

by - 

24th December, 1991 

30th December, 199] 

tives of the Development and Pan- 
chayat Department in respect of 
various paragraphs of the report of 
the Comptroller and Auditor Gene- 
ral of India for the year 1986-87 
(Civil). 

The Committee decided to postpone 
its meetings already fixed for 16th, 
17th and 23rd December, 1991 due 
to Session of Vidhan Sabha. The 
Committee also decided to under- 
take study tour to the States of 
Sikkim, Tamil Nadu and TUnion 
Territory of Andaman Nicobar Is- 
lands w.e.f. 7th January, 1992. ~ 

Oral examination of the rcpresenta- 
tives of the Mines & Geology de- 
partment in respect of various para- 
graphs of the report of the Compt. 
roller and Auditor Geperal of India 
for the year 1986-87 (Revenue 
Receipts), 

Oral examination of the representa- 
tives of the Transport Department 
in respect of various paragraphs of 
the report of the Comptroller and. 
Auditor General of India for the 
year 1986-87 (Revenue Receipts). 

The Committee decided to postpone 
the oral examination of the represen. 
tatives of the Excise and Taxation 
department fixed for 24th December, 
1991, 

(1) Oral examination of the represen- 
tatives of Printing and Stationery 
department in respect of various 
paragraphs of the report of 
Comptroller and Auditor General 
of India for the year 1986-87 
(Civil). 

(ii) Otal examination of the represen- 
tatives of the Labour and Em- 
ployment department in respect of 
various paragraphs of the roport 
of the Comptroller and Auditor 
General of India for the year 
1986-87 (Civil). 

A 
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(iii) 

(iv) 

36. 31st December, 1991 5 (i) 

(if) 

37. 6th January, 1992 

Oral examination of the re- 
presentatives of - Medical and 
Health department in respect of 
various paragraphs of फिट report 
of Comptroller and Auditor 
General of India for the year 
1986-87 (Civil). 

Oral examination of the represen- 
tatives एव the Industrial Trajning 
and Vocatiopal Education depart- 
ment in respect of various para- 
graphs of the report of the Comp- 
troller and Auditor General of 
India for the year 1986-57 
(Civil). 

Oral examination of the represen=- 
tatives of the Finance department 
in respect of paragraph No. 3.4 of 
the report of the Comptroiler and 
Auditor General of India for the 
year 1986-87 (Civil). 

The Committee also decided to 
postpone its study tour to other 
States commencing from 7th Jan- 
uary, 1992 for first week of Feb- 
ruary, 1992. 

5 -Oral examination of the representa- 
tives of the Excise and Taxation de- 
partment in respect of various para- 
graphs of the report of the Comptrol- 
ler 
the 

38.. Tth January, 1992 5 (1) 

(ii) 

=
i
 . 

and Auditor Genera) of India for 
year 1986-87 (Revenue Receipts). 

Oral examination of the represen- 
tatives of the Irrigation depart- 
ment'in respect of various para- 
graphs of the report of the Comp- 
troller and Auditor General of 
India for the year 1986-87 (Civil) 

Oral examination of the represen- 
tatives of the Revenue department 
inrespect of the varipus paragraphs 
of the report of Comptroller and 
Auditor Genera] of India for the 
year 1986-87 (Civil).
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39, "13th January, 1992 

40, 14th January, 1992 

41.. 20th T, anuary, 1992 

6 (i) Oral eéxamination of ‘the represeén- 
tatives of the Revenue depariment 
in respect of various paragraphs 
of the report of the Comptroller 
and Auditor General of India for the 

" the year 1986-87 (Revenue Receipts). 

(ii) Oral examination of the representa- 
tives of Irrigation department in 
respect of various paragraphs of the 
Comptroller and Audifor General 
of India for the year 1986-87 (Re- 
venue Receipts). 

(i1)) The Committee drafted its 33rd 
Teport on the appropriation accounts/ 
Finance accounts एव the Haryana 
‘Government for the year 1986-87. 

7 (i) Oral examination of the representa- 
‘tives of the Food & Supplies depart- 
ment in respect एव various paragrapbs 
of the report of the Comptroller and 
Auditor General of India for the 
year 1986-87 {Civil). 

(ii) Oral examination of the representa- 
- tves of the Irrigation/PWD (B&R)/ 

PWD Public Health departments in 
respect of verious paragraphs of the 
‘report of the Comptroller and Auditor 
General of India for the year 1986-87 
(Civil). 

हु) Oral examination offthe represenatives 
of Town and Country Planning/Loca] 
‘Government/Housing departments in respect of paragraph 7.6 of report of 
the Comptroller and Auditor General 
of India for the year 1986-87 (Civil). 

(iv) The Committes drafted a part of jts 34th report on the report of Comp- ‘troller and Auditor General for the 
year 1986-87(‘Cl'vil) and 1986-87 (Re- venue Receipts). 

6 The Committee drafted a part of its 34th Teport on the report of Comptrolier and Auditor General of India for the ‘year 1986-87 (Civil) and 1986-87 (Re- venue Receipts), 
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42. 2lst January, 1992 

- 

43, 27th-January, 1992 

44, 28th January, 1992. 

45. 5th February, 1992 
{(Delki) 

46. 7th February, 1992 
(Gangtok) 

47. 10th February, 1992 
(Port Blair) 

48. 12th February, 1992 
(Madras) 

49. 'l4th February, 1992 
(Triupati) 

7 The Committee drafted a part of its 
34th report on the report एव, the Com- 
troller and Auditor General of Indig 
for the year 1986-87 (Civil). 

5 पु) Oral examination of the represen- 

2 

tatives of the Social Welfare depart- 
‘ment in respect एव various paragra- 
phs of the report of the Comptro- 
dler and Auditor General of India 
for the year 1986-87 (Civil). 

(i) The Committee drafted a part of 
its 34th report on the report of the 
Comptroller :and Auditor General 

of India for the year 1986-87 
(Civil). 

7 () The Committee finalised its 33rd 
report on the appropriation/finance 
accounts of Haryana Government 
for the year 1986-87. 

(if) The Committee also finalised jts 
34th report on the report of the 
‘Comptroller and Auditor General 
of India for the year 1986-87 
(Civil and Revenue Receipts). 

The Committee framed and approved the questionnaire for discussion “with 
the Committee of the States of Sikkim, 
Andaman & Nicobar Islands and 
‘Tamil Nadu, 

‘Held discussion with the Joint Secretary 
of Sikkim .Legislative :Asse mbly, 

A_Held.discus.si'o_n_ with the Councillors of 
ndaman & Nicobar Islands Pradesh 

Council. 

Held discussion with the Secretary of Tamil Nadu Legislative Ass"emb‘ly.’_‘ 

Reviéwed the discussion held with the 
Joint Secretary of -'Sikkim Legislative Assembly on 7-2-92-and with the Coun- 
cillors of the Andaman &, Nicobar 
Islands Pradesh Council छा 10-2.92 at Gangtok and Port.Biair re spectively, 
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50. 16th February, 1992 35 
{Delhi) 

51. 19th February, 1992 

52. 24th February, 1992 न 

3. 2510 February, 1992 5 

54. 3rd March, 1992 6 

55. 30th March, 1992 7 

Reviewed the discussion held with the 

Secretary, Tamil Nadu Legislative As- 

sembly, Madras on 12th Februaiy, 1997, 

Meeting adjourned for want of quorum. 

Serutiny of replied received from the 
Government in regard to the implemen- 

tation of observations/recommendations 

as contained in various reports of Pub- 

lic Accounts Committee in respect of 

Cooperation department. 

Scrutiny of replies received from the 

Government in regard to the imple- 

mentation of observations/recommenda- 

tions as contained in various reports of 

Public Accounts” Committee in respect 

of Industries and Mines & Geology 

departments. 

Scrutiny of replies received from the 
Government in regard to the imple- 

mentation of observations/recommenda- 

tions 85 contained in various reporis 

of Public Accounts Committee in res- 
pect of Town and Country Planning 
and Housing departments. 

The Committee scrutinised the quarterly 
progress Teports received from the 

‘various departments in respect of the 
paragraphs onthe various reports of the 
Public Accounts Committee. 

‘Meeting Held at Places Other than Chandigarh 

The Committee held meetings at places outside Cha छा arh 
details given below ;— 8 P ° पक A 9 

1. Faridabad (Sr. No. 17) 

" 2. Madhuban (57, No. 29) 
" New Delhi (Sr. No. 45& 50)  5th and 16th February, 1992 

नय
े 
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. 
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Gangtok (57. No. 46) 
Port Blair (3, No. 47) 

Madras (Sr. No. 48) 

Tirupati (Sr. No. 49) 

19th Qctober, 1991 

30th November, 1991 

7th February, 1992 

10th February, 1992 

12th February, 1992 

14th February, 1992 

हि
 

न
ौ



i
 

A
5
 

L]
 

11 

. Report Presented - 

Under rule 223 of the Rules of Procedure and Conduct of 
Busiuess in the Haryana Legislative Assembly, the 33rd Report of 
Public Accounts Committee on the Appropriation Accounts/Finance 
Accounts of the Haryana Government for the year 1986-87 and 34th 
report of Public Accounts Committee on the report of the Comptroller 
and Auditor General of India for the year 1986-87 (Civil and 
Revenue Receipts) were presented to the House on 24th March, 1992. 

Proceedings 

A record of the proceedings of the meetings of the Committee 
has been kept in the Haryana Vidban Sabha Secretariat. 

e e et ey S
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COMMITTEE ON PUBLIC UNDERTAKINGS 

The Committes for the year 1991-92 was nominated by the Hon’ble 
Speaker in pursuance of the motion moved and passed by the Haryana 
Vidhad Sabha. in its sitting held on the 12th July,1991 authorising 
him to nominate the members of the Committee on Public Undertak- 
ings for the year 1991-92 and’ was notified vide Haryana Vidhan 
Sabha Sgecretariat Notification No. 2-CPU/1991.92/39; dated the 26th 
Tuly, 1991, . 

2. The Committee fixed/held a total number of 57 meetings during 
the pericd under review. The names of Members and numbar of 
meetings attended by each of them are shown inthe following-table : 

Sr. Name of member Number of meetings 
0. Attended 

Shri Phool Chand Mullana o 57 
Shri Azmat Khan 14 

Shri Chhattar Singh Chauhan 46 

Shri Mohan Lal Pippal 50 

Shri Om Parkash Beri 44 

Shri Pir Chand 54 

‘Shri Purush Bhan — 

Shri Ram Rattan 18 

Shri Satbir Singh Kadian 20 .
‘
°
.
°
°
:
-
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P
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U
\
¢
~
E
“
P
:
-
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Meetings held and bosiness (ransacted 

The details showing dates of meetings held, the number -of members 
preseptand the business transacted at each metting are given in the 
following table :— 

Sr. Date of Number of Business transacted 
Ne. mectings members 

दि present 

1 2 3 4 

1. 7th August, 1991 6 Address to the Committee by the 
IHon’ble Speaker, Haryana Vidhan 
Sabha, Accountant General, Haryana, 
Chairman of the Committee and Joint 
Secrctary, Finance on behalf of the 
Financial Commissioner & Secyetary to 
Govt.. Haryana, Finance Department 
about the scope and function of the 
Committee. 

¥ 
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2. 13th August, 1991 . 7 ‘(i) Chalking out of the pr'o'gramme‘ of 

- work. 
b 

(i), Decision for obtaining a brief note 

in regard to the present activities/ 
functioning of the Haryana State Agri- 
cultural Marketing Board. 

3. 215 August, 1991  * - 5 Scrutiny of the replies received in 
regard to the implementation of re- 
commandationsfobservations contained 
in the outstanding paragraphs No. 13 

to 19 and 22 & 23 of the 28th Report 

-of the Committee relating to the 
general working of the Haryana Ware- 

housing Corporation. 

4. 27th August, 1991 7 (i) Secrutiny of the replies in respect of 

. paragraphs No. 6.02 & 6.03 of the Report 
of the Comptroller and Auditor General 

- of India for the year 1984-85 relating 

- to the Haryana Warehousing Corpor- 

- . ation. 

(i)- Consideration of paper placed 
before the Committee. . _ . 

5. 28th August, 199] 8 Oral examipation of the represent- 
atives of the Agriculture Department/ 

- ) - -- Haryana Warehousing Corporation in 

S « -« ..respect of paragraph Nos. 6.02 and 
. 6:03 of the Report- of the Comptroller 

- _and Auditor Genpera] of India for the 

’ . -"year 1984-85 (commercial) relating to 
- the Haryana Warehousing Corporation. 

6. 3rd September, 1991 6 (i) Consideratiom” of papeér placed 
. i - before the Commitfee. 

+ - * " (ii) Scrutiny of the replies in respect 
] ) of paragraphs No. 8.01 and 4.03.1 to 

- . 4.03.3 of the Reports of the Comp- 
- troller and Auditor General of India 

for the years 1983-84 (Commercial) 
and 1984-85 (Commercial), respectively, 

. relating to ~ the Haryana® Breweries 
- ot Limited, Murthal,
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7. 4th September, 1991 

8., Sth September, 1991: 

+ 

9. 10th September, 1991 

10, 16th.September, 1991 

11... 17th September, 1991 

5 

4 

5 

6 

(i) Oralexamination of the represent- 
atives of the Industries Department/- 
Haryana Breweries Limited, Murthal, 
in respect of paragraphs No. §.01 and 
4.03.1 to 4.03.3 of the Reports of the 
Comptroller and and Auditor General 
of India for the years 1983-84 (Com- 
-mercial) and 1984-85 (Commercial) 
respectively, relating to the Haryana 
Breweries Limited, Murthal: 

" (ii) Decision for undertake an on the 
spot study of the Haryana Breweries 
Ltd.,, Murthal on 19th September, 
1991 and to hold meeting at Delhi 
before proceeding to and on arrival 
-from Murthal. 

Scrutiny of the replies received in 
respect of paargraphs No. 6.01 & 
4.06.1 of the Reports of the Compt- 
roller and auditor General of India 
for the years 1983-84 (Commercial) 
and 1984-85 (C'ommercialg, respective- 
Iy, relating to the Haryana Harijan 
Kalyan Nigam. 

Oral examination of the representatives 
एव the Social Welfare Department/ 
Haryana Harijan Kalyan Nigam.in 
respect of parapraphs No. 6.01 
anti4.06.1 of the reports of the Compt. 
troller and Auditor General of India 
for. the years 1983-84 (Commercial) 
and [1984-85 (Commercial),respectively. 
telating to the Haryana Harijan 
Kalyan Nigam. 

Scrutiny 0 the replies in respect of 
paragraphs No. 7.01 and 2.01 to 2.14 
of the reports of the Comptroller and 
Auditor General of India for the years 
1983-84 (Commercial) and 1984-85 
(Commercial) respectively, relating to 
the, Haryana Land Reclamation & 
Development Corporation Limited , 

6 (i). Consideration of paper placed 
before the Committee. 

% 
" 

3 3
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14. 30th.Séptember; 1991 

12. 19th September, 1991 

13. 24th’ September, 1991 

7 

6 

5 

(ii) Oral examination of the represent- 
atives of the Agriculture Departmentf 
Haryana Land Reclamation & 
Development Corporation in respect 
of paragraphs No. 7.0l and 2.01 to 
2.14 of the Reports of the Compt- 
roller and Auditor General of India 
for the years 1983-84 (Commercial) 
8 1984-85 (Commercial} respectively, 
relaiing to the Haryana Land Recla- 
mation & Development Corporation 
Limited 

(i) Informal discugsion about the 
matters relating to the working of the 
Haryana Breweries Limited 

(ii) On:the-spot study of the Haryana 
Brewériés Limited, Murthal 

(i) Review of the discussion held 
durinhg thé on-the-spot study of the 
Haryana Breweries Limited, Mutthal 

(i) Consideration of paper placed be- 
fore the Committee 

(ii) .Oralexamination of the represent- 
atives of the Industries Department/ 
Haryana Concast Limited, Hissar, in 
respect of paragraphs No. 5.01 and 5.02 
of the report of the Comptroller and 
Audifi or Géneral of India for the year 
1983-84 (Commercial) relating to the 
‘Haryaha Concast Limited, Hisar 

(iif). Oral examination of the Represent- 
atives 6f the Tourism Department/ 
Haryana Tourism- Corporation, in 
réspect ए Paragrapi No. 4.07.1 of the 
Report of the Comptrollerand Auditor 
Geaneral of . India for the year 1984-85 
(Commeicial) relating to the Haryana 
Tourism Corporation 

(i) Consideration of paper placed be- 
fore the Committee 

(ii) Reésomption of oral examination 
of the representaiives of the Social 
‘Welfare Departme nt/Haryana Harijan 
Kalyan' Nigam in respect of paragraph 
No: 4.06.1 of the report of the 
Comptroller and Auditor General 
of India for the year 1984-85 
i{Commercxal) relating to the Haryana 

arijan Kalyan Nigam.
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15. 9th October, 1991 3 -Oral examination of the representatives 
of the Industries Department/Haryana 
State Small Indusiries and Export 
Corporation in respect of paragraphs 
No. 4.04.1 to 4.04.2 of the Report of 
the Comptroller and Auditor General 
of India for the year 1984-85 (Com- 
mercial) relating to the Haryana State 
Small Industries and Export Corpor- 
ation, 

16. 10th October, 1991 4 (i) Consideration of paper placed before 
the Committee. 

(iiy Framing/approval of questionnaire on 
the Report of the Comptroiler and 

" Auditor General of India for the कटा 
1987-88 (Commercial), 

’ (iii) _Dec‘i_sio'n to undertake anon the Spot 
‘study of various Tourist Complexes 
in the State from 28th to 30th October, 
1991, 

I7. 15th October, 1991 5(1')\ Condolence resolution rcgarding the 
death of Shrimati Champa Devi, mother 
of Shri Mohan Lal Pippal, 2 member 
of the Committee. 

(ii) Framing/approval of a part of the 
questionnaire on the Report of the 
Comptroller and Auditor General of 
India for the year [988-89 (Com- 
mercial), 

18. 16th October, 1991 5 (i) Consideration of paper placed before 
the Committee. 

] (i) Decision to postpone the oral examin- 
; ation of the representatives of the 

. Irrigation and Power Department/ 
- Haryang State Electri¢ily Board fixed 

for 215t and 22nd October, 199!, in 
respect of paragraphs No. 10.08 te 10.14 
of the Report of the Comptroller and 
Auditor General of India for the year 
1983-84 (Commereial) relating to the 
Haryana State Electricity Board and to 
scrutinize the replies received in regard 
to the said paragraphs in the said 
meetings. 

] 

घः P e
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19. 215. October, 1991 

20. 22nd October, 1991 

(i) 

5 

4 

Framing/approval of घाट remaining 
part of the questionnaire on the Report 
of the Comptroller and Auditor General 
of India for the year 1988.89 (Com- 
mercial). 

Scrutiny of the replies received in respect 
of paragraphs No. 10.8 to 10.11 of the 
Report of the Comptroller and Auditor 
General of India for the year 1983-84 
(Commercial) relating to the Haryana 
State Electricity Board. 

Scrutiny of the replies received in res- 
pect of paragraphs No. 10.12 10 10.14 
of the Report of the Comptroller and 
Auditor General of India for the year 

.1983-84 (Commercial) refating to the 
Haryana State Electricity Board. 

21. 28th October, 1991 6 (i) .Informal discussion about the points 

[ 

to be discussed during the on-the-spot 
study tour of Haryana Tourist Com- 
plexes at Ambla, Karnal and Panipat, 

(11) On-the.spot study of King Fisher Com- 
plex (Ambala City), Karpa Lake Com. 
plex (Karnal) and Skylark Ccmplex 
(Panipat). 

22. 29th Qctober, 1991 5 (i) Informal discussion about the points 

23. 30th October, 199] 

0) 

6 () 

to be discussed with the representatives 
of the Haryana Tourism Corporation 
at Badkhal during 2n on-tho-spot study 
to Tourist Complexes. 

Oon-the-sport  study of Badkhal Lake 
Tourist Complex (Badkhal), Sghana 
Tourist Complex, Damdama Tourist 
Complex, Dharuhera Tourist Complex 
and Rewari Tourist Complex. 

Informal discussion about the points to 
067 discussed with the répresentatives 
of the Haryana Tourism Corporation 
during an on-the-sport study to Tourist 
Complexes 

(ii) On-thé-sport study of Surajkund Tourist 
Complex and Magpie Tourist Complex 
(Faribabad). .
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(iii) Review of discussion held with the 
representatives of the Haryana Tourism 
Corporation during their on-the-spot 
study of various Tourist Complexes. 

24. हुई November, 1991 4 Oraliexamination of the representatives 
of the Irrigation & Power Deépartment/ 
Haryana Stat Electricity Board in res- 
pect of paragraphs No. 10.08 to 10,14 
of the Report of Comptroller and 
Auditor General of India for the year 
1983-84 (Commercial) relating to the 
Haryana State Electricity Board. 

25.  7th November, 1991 6 —-do— 

26. 12th November, 1991 5 (i) Consideration of paper ‘placed before 
the Committee. 

(0) Decision to postpone the oral examin- 
ation of the representatives of the 
Agriculture Department/Haryana State 
Agricultural Marketing Board fixed for 
13th November, 1991 in tegard to. the 
activities and achievements of the 
Haryana State Agricultura] Marketing 
Board and to scrutinize the material 
received from the said Board for the 
said meeting. 

(ili)-Scrutiny of a part of the material recei- 
ved from the Haryana State Agricultural 
Marketing Board in regard to its activi- 
ties and achievements, 

27. 13th November, 1991 4 Scratiny of the remaining part of the 
material received from the Haryana 
State Agricultural Marketing Board in 
regard to its activitesand achievements. 

28. 190 Novembor, 1991 5 (i) Consideration of paper placed before 
the Committee. 

(ii) Scrutiny of ‘the replies received in res- 
sct of paragraphs No. 4.01 to 4.05 

of the Report of the Comptroller and 
Aunditor General of Indie for the year 
1983-84 (Commercial) relating to the 
Haryana Agro Industiies Corporation. 

o
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29. 

30. 

31. 

32, 

33 

34 

35, 

200 November, 1991 4 

26th November, 1991 6 

27th November, 1991 5 

L 

3rd December, 1991 6 

4th December, 1991, § 

9th December, 1991 6 

'Oral examination ~ of the representatives 
of the Agriculture Department/Haryana 
Agro Industries Corporation in respect 
of paragraphs No. 4.0] to 4.05 of the 
Report of the Comptroller and’ Auditor 
General of India for the year 1983-84 

(Commereial). telating to the Haryapa 
Agro Industries: Corporation. 

Discussion with the representatives of 
the Agriculture Department/ Agricul- 
tural Marketing Board in r Spect of 
activities ‘and: achievements of the. 
Haryapa State Agricultural Marketing 
Board. 

Review 08 the discussion held with the 
representatives  of ४: CAgriculture 

- Department/Haryana. State Agricultural 
Marketing Board on. 26-11-1991. 

Scrutiny of the repties received in respect 
of paragraphs No. 4.02.1 to 4.02.3 ofithe 
Report of the Comptroller and Auditor 
Geéneral of Imdia for the year 1984-85 
(Commercial) relating to the Haryana 
Agro Industries Corporation. 

‘Oral examination of the representatives 
of. the.  Agriculture  Department/ 
Haryana Agro Industries Corporation 
in respect. of paragraphs No. .4.02.1 to 
4.02.3 of the Report of the Comptroller 
and Auditor General of India for the. 
year 1984.85 (Commercial) relating to 
the Haryana Agro Industrics Corpor- 
ation, 

Scrutiny of a part of the replies received 
in respect of paragraphs of the Report 

_ of the Comptroller and Auditor Genesal 

10th December, 1991 5 

" of India for the year 1984-85 (Com- 
mercial), relating to the Haryana Seeds 
Development Corporation Ltd. 

Scrutiny of the remaining part of the 
replies received in respect of parag- 
raphs of the Report of the Comptroller 
and Auditor General of India for the 
year 1984-85 (Commercial) relating to 
the Haryana Sesds Development Corpor- 
ation Ltd . '
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36. 

7. 

38. 

39. 

41. 

42. 

24th December, 1991 6 Appraisal of thearrangements made पा 
connection with the tour to be under- 
taken by the Committee to the States 
of Maharashira, Karnataka and 
Kerala. 

26th December, 1991 4 Informal discussion on the points fo be 
discussed with the counterpart Com- 
mittee of Maharashtra Legislative 
Assembly. 

29th December, 1991 4 Informal discussion on the points to be 
discussed with the counterpart Com- 
mittee of Karnataka Legislative Assem- 
bly. 

31st December, 1991 4 Discussion with the Commttee on 
Public Undertakings of Karnpataka 
Legislative Assembly on matters of 
Common interest. .. 

3rd January, 1992 ‘4 Discussion with the Deputy Speaker, 
Kerala Legislative Assembly on matters 
of comiuon interest. 

7th January, 1992 5 Review of discussion held with eounfer- 
part Committee of Xarnafaka and 
Deputy Speaker, Kerala Legislative 
Assembly. 

"15th January, 1992 5 (i) Consideration of papers placed before 
the Committee. 

(ii) Decision to postpone the oral examin- 
ation of the representatives of the Irri- 
gation & Power DepartmeniyHaryana 
State Elcctricity Board fixed for 16.1.1992 
in respect of paragraphs of the Report 

- of the Comptroller and Auditor General 
of India for the year 1984-85 (Com- 

. mefcial) relating to the Haryana State 
Electricity Board and to scrutinize the 
replies received in regard to the said 
paragraphs in the said meeting. = 

न (iily Serutiny of a part of the replies received 
in respect of paragraphs of the Report 

. of the Comptroller and Auditor 
) General of India for the year 1984-85 

. (Commercial) relating to the Haryana 
‘State Electricity Board . 
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43. 16th Janua एफ, 1992 

44, 215 January, 1992 

‘45, < 22nd:January, 1992 

46, 27th January, 1992 

47. 28th January, 1992 

4 Scrutiny of a part of the remaining 
replies received in respect of para- , 
graphs of the Report of the Comp- 
troller and Auditor General of India 
णि the year 1984-85 (Commercial) 
relating to the Haryana State. Electri- 
city Board. “ R 

5 (i) Oralexamination of the represen- 
tatives of the Industries Depart- 
ment/Haryana State Handloom 
and Handicrafts Corporation in 
respect of paragraph No, 4.05.1 
of the Report of the Compiroller 
and Auditor General of India for 
the year 1984-85 (Commercial) re- 
lating to the Haryapa . State 
‘Handloom and- Handicrafts Cor- 
poration. 

(iiy Confirmation of proceedings. 

5. 'Oral examination ‘of the - representa- 
tives of the Agriculture Department/ 
-Haryana Seeds Development Cor- 
poration in respect of paragraphs No. 
401 to 4.01.4 of the Report of 
.the Comptroller and Auditor Gene- 
ral of India for the year 1984-85 
(Commercial) relating to the Haryana 
Seeds Development Corporation. 

4 (i) - Consideration_of _papers placed 
before the Committee., - 

-4 

(i) Po-stponement of the oral exami- 
nation of the representatives of 

_the Irrigation & Power Depart- 
~ment/Haryana State Electricity 
-Board in respect of paragraphs 
No. 7.04 to 7.20 of the Report 
.of the Comptroller and .Auditor 
*General of India for the year 
1984-85 (Commercial) relating to 
the Haryana State Electricity 
Board fixed for 27-1-1992, 

5 Oral'examination of the representatives 
of the Irrigation & Power Department/ 
‘Haryana State Minor Irrigation and 
(Tubewells) Corporation Ltd., in res- 
pect’ of paragraphs No. 3.0t to 3.11.2



22 

T . - 3 2 

of the Report of the Comptroller and 
Auditor General of India for the 
year 1983-84 (Commercial) relating to 
the Haryana State Minor Irrigation 
(Tubewells) Corporation Ltd. 

48, 5th February, 1992 5 (i) Condolence resolution regarding 
the death of Shri M, L. Verma, 
Additional Principal Secretary to 
the Chief Minister, Haryana, and 
his family members. 

(ii) Drafting of 32nd Report on the 
Report of the Comptroller and 
and Auditor Geperal of India for 
the year 1983-84 (Commercial). 

49, 6th February, 1992 5 Finalisation of 32nd Report on the 
Report of the Comptrollerand Audi- 
tor General of India for the year 

- * 1983-84 (Commercial). 

50. 12th February, 1992 4 (i) Consideration of paper placed 
before the Committee. 

(iiy Scrutiny .of the replies received in 
respect of paragraph No. 3 of the 
Report. of the Comptroller and 
Auditor General of India for 

- - the year 1984-85 (Commercial) 
: relating to the Haryana Minerals 

Limited. 

51. 13th February, 1992 4 Oralexamination of the representatives 
of the Industries Department and the 
Haryana Miperals Limited in respect 
of paragraph No. 3 of the Report 
of the Comptroller and Auditor 
General of India for the year 1984-85 
(Commercial) relating to the Haryapa 
Minerals Limited. 

52. 19th February, 1952 6 Drafting of a part of 33rd Report 
on the Report of the Comptroller 
and Auditor- General of India for 
the year 1984-83 (Commercial), 

53. 20th February, 1992 7 Drafting of the remaining part of 
33rd Report on the Report of the / 
Comptroller & Auditor General of 
Inldia for the year 1984-85 (Commer- 
cial). 

(i
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54. 28th February, 1992 3 (i) Finalisation of 33rd Report on 
the Report of the Comptroller 
and Auditor General of India 
for the year 1984-85 (Commer- 
cial). gl

 

(i) Confirmation of proceedings. 

55, 4th March, 1992 4 Qral cxamination of the represent- 
atives of the Agriculture Department/ 
Haryana Warehousing Corporation 
in regard to the implementation of 
the recommedationsfobservations con- 

. tained in the ourstanding paragraphs 
No. 13 to 19 and 22 & 23 of the 
28th Report of the Committee 
relating to the General Working of 
the Haryana Warehousing Corpor- 
ation. 

Pl 56. 6th March, 1992 6 Scrutiny of . the replies received in’ 
o regard to the implementation of 

recommendations/obseIvations  cont- 
aiped in the 22nd Report of the 
Committee relating to the Haryana 
Tourism Corporation. 

$7. 30th March, 1992 7 Scrutiny of the replies .received in 
regard to the implementation of re- 
commendations/observations contained 
in the 5th Repoit of the Committee 
relating to the Haryana Dairy 
Development Corporation, 

4. Meetings held at places other than Chandigarh/Haryana. 

1. New Delhi (Sr. No. 12) 19th September, 1991 

2. New Delhi (Sr. No. 36) 24th December, 1991 

3. Aurangabad (Sr. No. n 26th December, 1991 

h&"’m 4. Bombay (57. No. 38) 29th December, 1991 

5, Bangalore (डा. No. 39) 31st December, 1991 

6. Trivendrum (Sr. No. 40) 3rd January, 1992 

7. New Delhi (Sr. No. वा] 7th January, 1992 

8. New Delhi (57. No. 52) 19th February, 1992 

9. New Delhi {Sr. No. 53) 20th February, 1992 

10. New Delhi(Sr. No. 56) 6th March, 1992 
L 2
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— - एड Meetingsfon the spot-Study-held/conducted outside -Chandigarh~ at diff_erent_pla_ces in the State.‘ - e 

() The Haryana Breweries Limited, Murthal, on 19th September, 
1991, ' 

(i) ‘Tourist Compllexes King Fishers (Ambala City), Karpa Lake (Karnal) and Sky Lark (Panipal) on 28th Octobes, 1991. 

(ii) Tourist Complexes' Badkhal Lake, Sohana, Damadama, 
Dharuhera and Rewarj on 29th October. 199]. 

(iv) Tourist Complexes Suraj Kund and Magpie (Faridabad) on 30th October, 199], 

6. Reports presented 

Comptrolier and Auditor General of India for the years 1983.84 (Commercial) and 1984-85 (Commercial), respectively. 
7. Proceedings 

32nd & 33rd Reporis of the Commiltee on the. Reports of the 

Arecord of the proceedings of the meetings of the Committee has been kept in the Haryana Vidhan Sabha Secretariat, . 9 
Ay
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COMMITTEES OK ESTIMATES 

The Committec on Estimates for the year 1991-92 consisting of nine 
members were nominated by the Speaker on having been authorised by 
a motion moved andpassed by the Haryapa Vidhap Sabha in its 
sitting "held on the 12th July, 1991 and npotified vide Haryana 
Vidhan Sabha Secretariat notification No. EC-1/1991-92/46 dated the 
26th July, 1991, . 

2. Shri Om Parkash Beri, M.L:A. was appointed as Chair- 
man of the Committee. 

3. The Committee fixed/held a total number of 45 sitting 
during the period under review out of which in one sitting (7-11-1991)s 
the Committee could not scrutinise the replies relating to Tourism 
Department in respect of outstanding paragraphs contained in 21st 
Report- of the Committee for the year 1988-89 due to late supply of 
material by the Deptt: 

“The names of the members and numbers of meetings attended by 
each of them are shown in the Table given below :— 

57. Name of Member - Number of sittings 
No, attended 

1. Shri Om Parkash Beri ‘ . 43 _ 

27 Shri Ram Pal Singh 19 

3. Shri Purush Bhan _ 

4, दा Anand Singh Dangi 21 

5. Shri Mani'Ram (Ellenabad) 24 

6. Smt. Chandrawati - . 36 

7. Shri Zile Singh 42 

8. Shri Balwant Singh 42 

9. Shri Dharam Pal Singh 17 

- * " " MEETINGS HELD-AND*BUSINESS TRANSACTED कि - 

.-+ 4, The dates of meetings, the number of members- present 
and.-businesstransacted at ¢ach meeting are given below ;— 

Sei. -'Date of -Number of Business transacted 
No. ~ meeting: - mombers 
e +  present 

1 2 3 ' 4 

1 ."S)th-.*Au"-Jgust, - 8 The Hon’ble Speaker, Haryana Vidhan_ 
कद 1990y L -, -. ‘Sabha explained the scope and func- 

gal L, tiongs of the Committee to the 
members.
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2. 13th August, 
1991. 

3. 19th August, 
1991. 

4. 26th August, 
* 1991 

5. 27th August, 
1991. 
(at Morni Hills) 

8 The Committee sclected the following 
departments to examine their budget 
estimates for the year 1991-92 .— 

1. TForests. 

2. Irrigation. 

1. Scrutiny of the replies received 
from the Government in connection 
with the implementation of the out- 
standing recommendations/c bserva- 
tions contained in paragraphs Nos. 12, 
16, 23 and 25 of 19th Report of the 
Committe¢ on Estimates for the year 
1986-87 relating to the Food & 
Supplies Department. _ 

2. The Committee aldo decided to 
orally examine the Representatives of 
the ; Department in one of ifs subs- 
equent. 

7 1. Resumption of scrutiny of the 
replies received from the Government 
inconnection with the implementa- 
tion of the outstanding recommenda- 
tions/observations contained in various 
paragraphs of 19th Report of the 
Committee for the year 1986-87 rela- 
ting to Food & Supplies Department 

2. The Committec also decided to 
orally examine the representatives of 
the Department, 

1. Resumption of scrutiny of the re— 
plies received from the Govt. in 
connection with the implementation 
of outstanding recommendations/ 
observations contained in paragraphs 
Nos. 26;27, 31, 32and 33 of 19th 
Report of the Committee for फिट 
year 1986-87 relating to Food and 
Supplies Department. . - 

2. The Committee also decided to 
orally examine the representatives 
of the Department in one of its 
subsequent meetings. 
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7. 

4th September, 
1991 

11th September, 
1991 

17th September. 
1991. 

5 

7 

Scrutiny of the replies received from 
the Government in connection with 

the implementations of outstand- 
ing  recommenations/observations 
contained in paragraphs Nos. 13, 14, 

15,16, 17 and 18 of फिट 22nd Re- 
port of the Committee for the year 
1989-90 relating to Animal Hus- 
bandry Department. 

The Committee also decided to 
orally examine the representatives एव 
the Department, in one of its subs- 
equent meetings. 

Resumption of scrutiny of the re- 
plies received from the Government 
in connection with the implementa- 

.tion of outstanding recommenda- 
tions/observations contained in para- 
grapns Nos. 19, 20, 21,22, 23 and 
25 of the 22nd Report of the 
Committee for the year 1989-90 
relating to Animal Husbandry 

Department. 

The Committee also decided to orally 

examine the representatives of the 
Department in one of its subsequent 
meetings. 

The Committee further decided to 
undertake a study tour of the States 
of Maharashtra, Andhra Pradesh 

and Union Terrifory of Andaman 
& Nicobar [Islands w.e.f. 19th 
October, 1991 to 31st October, 
1991. 

Resumption of scrutiny of the re- 
plies received from the Government 
in connecetion with the implementa- 
tion of the outstanding recommen- 
dations/observations contained in 
paragraphs No. 27, 28, and 31 of 
the 22nd Report of the Committee 
for the year 1989-90 relating to 
Animal Husbandry Department.
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‘9. 27th September, 7 
1991 

(at New Delhi) 

10. 28th September, 7 
1991, 
(at New Delhi) 

11- Ist Qctober, ' 7 
1991 

12. 9th Qctober, 7 

1991 

13. 15th October. 6 
- 1991 

2. The Committee also decided to 
orally examine the representatives 
of the Department. - 

3. Confirmation of proceedings. 

The Committee framed 2 part of its 
questionnaire on the budget estimates 
for the year 1991-92 of the Forests 
Department. 

Framing of questionnaire on the budget 
estimates for the year 1991-92 of the 
Forests Department. 

1. PFraming of questionnaire on the 
- budget estimates for the year 

1991-92 of the Forests Department. 

2. Postponement of Study Tour of the 
Committee to the Statesof Maha. 
rashtra, Andhra Pradesh and Union 
Territory of A ndaman & Nicobar 
Islands which was to commence from 
19th October,. 1991, and it was 

"directed to prepare  the said tour 
programme from 9th o 22nd 
November, 1991. 

Oral examination of the representatives 
ofithe Animal Husbandry Department 
in respect of outstanding paragraphs 
Nos. 13, 14, 15,16 and 17 of the 20nd 
Report. of the Committee for the year 
1989-90, 

1. Postponement of study tour of the 
Committee to the States of Maha- 
rashtra, Andhra Pradesh and 
Union Territory of Andaman & 
Nicobar Islands which was com- 
19mgencing from  9th -November, 
1991 . * 

2. Resumption of oral examination of 
the represeptatives of the Animal 
Husbandry Department in respect 
of the outstanding paragraphs of 
the 22nd Report of the Committee 
for the year 1989-9p, 
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14, 2570 October, 
1991. . 
(at Hisar) 

15. 29th October, 
1991. 

16. T7th November, 
1991. 

17. 12th November, 
199]. 

18. 20th November, 
1991, 

] 7 The Committee visited Haryana Veteri- 
niry Vaccing Institute; Live Stock 
Farm and Sheep Breeding Farm at 
Hissar. 

6 1. Scrutiny of the replies received from 

6 

7 L. 

the Government in connection with 
the implementation of the cutstand- 
ing recommedations/observations 
contained in paragraphs Nos. 14, 
24, 28, 29, 33, 36, 43 and 44 of 
18th Report of the Committee for 
the year 1985-86 relating to Indus- 
tries Department, 

The Committee also decided to 
orally examine the representatives 
of the Department in one of its 
subsequent meetings. 

The Committee could not scruti- 
nised the teplies relating to 
Tourism Department due to late 
supply to material by the Depart- 
ment. 

The Committee revised its earlier 
study tour Programme and decided 
to proceed onits study tour to the 
States of Maharashtra, Andhra 
Pradhesh and Union territory of 
Andaman & Nicobar Islands with 
effect from 7th December, 1991 10 
19th December, 1991. 

The Committee examined the depart- 
mental representatives of the Indus- 
tries Department and decided ० 
visit the International Trade Fair/ 
Haryana Pavillion at New Delhi 
on 22,11.1991. 

Oral examination of the represen- 
tatives of the Industries Depart- 

_ ment in respect of outstanding 
paragraphs Nos. 14, 24, 
28, 29, 33, 36, 43 and 44 of the 
18th Report of the Committee 
for the year 1985-36. 

2. The Committee also decided (0 
inspect the industries set up under 
Rural Industries Scheme as well 
85 N.R.I. in the State.
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1 2 3 4 

19. 22nd November, 
1991 
(at New Delhi) 

20. 26th November, 
1991, 

21. 4th December, 
1991 

22, 10th Dzcember, 
1991 

6 1. Scrutiny of the replies received 
from the Government in connec- 
tion with the implementation of 
the outstanding recommendations/ 
observations contained in various 
paragraphs 'ए the 18th Report of 
the Commitiee for the year 1985- 
86 relating to Industries Depart- 
ment, 

2. The Committee Visited to Inter- 
national Trade Fair/Haryapa Pavi- 
llion at New Delhi alongwith 
departmental representatives of 
the Industries department. 

5 1, Oral examination of the representa. 
tives of the Tourism Deptt, in 
respect of outstanding paragraphs 
Nos. 11, 13, 14, 16, 17, 18,20, 21, 
22,23, 24, and 25 of the 215. 
Report of the Committee for the 
year 1988-89. 

2. The Committee also decided to 
make on-the-spot inspection of 

- wvarioys Tourist Complexes of the 
Stalte from Sth to 7th December, 

T 1991, 

3. Postponement of study tour of the 
Committee to the States of Maha- 
rashtra, Andhra Pradesh and Union 

~ Torritory of Andaman & Nicobar 
Islands which was commencing from 
Tth December, 1991 , दर 

4. Confirmation of proceedings. 

4. Scrutiny of the repli¢s received from 
the Government in connection with 
implementation of the outstanding 
recommendations{observations con- 
tained in various paragraphs of the 
23rd Report of the Committee for the 
year 1990-91 relating to Social Wel- 
fare Deptt. 

6 Oral Examation of the representatives 
ofithe Social Welfare Deptt, in respect 
of outstanding paragraphs of the 23rd 
Report of the Committee for the year 
1990-91. h 
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23. 16th December, 5 1. Oral examination of the reples-enta- 

1991 tives of the Finance Deptt. along- 
with various Departments with regard 
to Supplementary Estimates (First 
Instalment) for the year 1991-92. 

2 The Committee drafted and fioa- 
lised its Report on fhe Supplement- 
ary FEstimates (First Instalment) 
for the year 1991-92. . 

24. '27th December, 5 Resumption of oral examination of 

1991. the representatives of the Social 
Welfare Department in respect of 

outstanding paragraphs of the 23rd 

Report of the Committee for the 
year 1991-92, 5 

25. Ist January. 4  Oral examination of the Represen- 

1992, tatives of the Forests Departement 
in respect of the questionnaire of 
the Committee on the budget esti- 
mates for the year 1991-92 of the 
said Department. 

26. '2Ind ‘January, ‘ 5  Resumption of oral examinetion 

1992. of the representatives of the 
Forests Department inrespect of 
the questionnaire of the Committee 
.on the budget estimates for the 
year 1991-92 of the said‘Depart- 
ment, : 

27. &th Fanuaty, 6 —do— 

1992, 

28, 14th January, 5 1 —do— 
1992. 

2. Change of States in the already 
approved study tour of the 
Committee to the States of 
Maharashtra, Andhra Pradesh 

- and U. T. of Andaman-& 
Nicobar Islands and decided to 
include - the State of West 
Bengal instead of Union Terri- 
tory of Andaman & Nicobar 
Islands in view of.telephonic 
message Treceived from the 
Govt. of Andaman'& Nicobar 

Islands regarding nom-availa- 

bility of accommeodation- for 
the Committee. 

29. 15th January, -5 Resumption 'of .oral .examina-. 

1992 tion of the ‘representatives of 

Q,‘. e M 
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30. 

31. 

32. 

33, 

34. 

35. 

36, 

7. 

22nd January, 
1992 

24th January, 
1992, 
(at New Delhi) 

27th Japuary, 
1992, 
{(at Bombay) 

29th Jannary, 
1992. 
(at Hyderabad) 

30th January, 
1992, 

(8 Tirumala) 

- 

2nd February, 
1992. 
(at Puri) 

5th February, 
1992 
(at Calcutta) 

7th February, 
1992 
(at.New Delhi) 

the Forests Department in 
respect of the questionnaire 
of the Committee on the 
budget estimates for the year 
1991-92 of the said Depart- 
ment, 

—do— 

The Committee framed and 
approved the Questionnaire 
for discussion with the sister 
Committees of Maharashtra, 
Andhra Pradesh and West 
Bengal. 

The Committee discussed 
the matters of common inte- 
rest with the officers of the 
Maharashtra  Legislative 
Assembly Secretariat, 

The Committee discussed 
the matters of common inte- 
rest with the Chairman, 
Estimates Committee, 
Andhra Pradesh Legislative 
Assembly, 

I. The Committee reviewed 
the discussion held with the 
officers of the Maharashtra 
Legislative Assembly Secre- 
tariat on 27-1-1992. 

The Committee also djscu- 
ssed the Questionnaire which 
is to be discussed with the 
counferpart Committee of 
the West Bengal Legislative 
Assembly. 

The Committee reviewed the 
discussion held with the 
counterpart Commiitee of 
Andhra Pradesh Legislative 
Assembly on 29-1-1992, 

The Committee discussed 
the matters of common inte- 
rest with the Speaker, West 
Bengal Legislative Assembly. 
The Committee reviewed the 
discussion beld with the 
Speaker, West Bengal Legica 
lative Assembly on 5-2-1992 , 
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38. 

39. 

40. 

41. 

42. 

43. 

11th February, 
1992. 

19th February, 
1992. 

25th February, 
1992, 

26th February, 
1992, 
(at Karnal) 

27th February. 
1992. 
(at Bhiwani) 

4th March, 
1992, 

5 1. Resumption of oral examination of 
the representatives of the Forests 
Department in respect of the Quest- 
ionnzire of 1he {Committee on the 
budget estimates for the year 1991-92 
of the Department, 

Confirmation of proceedings. 

The Committee also decided to make 
on-the-spot inspection/study of various 
schemes/projects of the  Forests 
Department in the State from 25th 
to 27th February, 1992, 

Drafting a part of 24th Report of 
the Committce on the budget estima- 
tes of the Forests Department लिए the 
year 1991-92. 

Discussion on various points about 
the on-the-spot inspection/study tour 
of the Committee jand thereafter the 
Committee proceeded for inspection. 

The Committee inspected the planta- 
tion of Shiwalik Foot Hills at Pinjore, 
Kalesar,” Karnal टाए, 

The Committee inspected plantation 
of Aravalli Hills and plantations 
made alongwith the Rail, Roads and 
Canals. 

The Committee inspected the Desert 
Area ‘plantations in district of 
‘Bhiwani, Mohinergarh and Gurgaon. 

Finalisation of 24th Report of the 
Committee on {the budget estimates 
for the-year 1991-92 of the Forests , 
Department. 

Confirmation of procsedings.
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44, 9th March, 3 L 

1992, 

45, 30th March, 6 
1992, 

3. During the period under 
ing Report to the House :— 

Oral examination -of the representatives 

of the ‘Finance Department alongwith 
with regard to various Departments 

(Second Supplementary Estimates 
Instalment) for the year 1991-92. 

The Committee drafted and finalised 
its Report on the Supplementary 

Estimates (Second  Instalment) for 
the year 1991-92. 

‘Scrutiny of the replies received from 
the Government in connection with the 
implementation of the outstanding recom- 
mendationsfobservations contained in vari- 

ous paragraphs of 20th Report-of the 

Committee for the year 1987-88 relating to 
Town &.Country Planning Department. 

review the Committee presented the follow- 

Sr. By whom Date of Subject 
No. presented presentation 

1 2 3 4 

1. Chairman 16thDecember, Report of the Committee 
1991. on Estimates on the Supple- 

mentary Estimates.(First 
Instalment) for the year 
1991-92. 

2. Chairman 9th March, Report of the Committee on 
1992. Estimates on .theSupple- 

mentary Estimates (Second 
Instalment) for the year 
1991-92. 

3. Chairman '25th March. 24th Report of the Commi-. 
1692, ttee on the budget estimates 

* of the Forests Department 
for the year 1991-92, 
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Meetings-held-at- places other than Chandigarh. 

6. The details.of the meetings.of the Committee. held -at places _ 
othes than Chandigarh are given, below :— - 

S. No. Date . Place 

1 2 3 

६ 1५ 27-8-1991 (Sr. No. 5). Morni Hills, . 

2. 27-9-1991 (57. No. 9) New एल 

3. 28-9-1991 (Sr. No. 10) New Delhi 

4, 25-10-1991 (Sr. No. 14) Hisar o 

5. 22-11-1991 (5. No. 19 New:Delhi” 

6. 24-1-1992 (5r. 1९०. 3] New Delhi 

7. 27-1-19%2 (Sr. No. 32) Bombay. - fi 

8. 29-1-1992 (Sr. No. 33) " " Hyderabad 

9. 30-1:1992 (Sr. No. 34) Tirumala 

10, 2:2-1992 (8: No. 35) Puri . 

11. 5-2-1992 (57. No. 36) - Calcutta 

12. 7-2-1992 (Sr. No. 37) “New Delhi 

13, 26-2-1992 (St. No. 41) Karnal ~ 

14, 27-2-1992 (Sr. No. 42) - Bhiwani 

A record of the-preceedings of the meetings of the Committee has 
been kept in the Haryana Vidhan Sabha Secretariat.
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COMMITTEE ON THE WELFARE OF SCHEDULED CASTES 
AND SCHEDULED TRIBES 

The Committes on the Welfare of Scheduled Castes and Scheduled 

Tribes for the year 1991-92 was constituted as a result of the motion 

passed by the Haryana Vidhan Sabha inits sitting held on 12th July, 

1991, anthorising the Hon’ble Speaker to nominate the Memberg of the 

Committee, Shri Mani Ram Keharwala, M.L.A. was appointed 23 

Chairman of the Committee by the Hon’ble Speaker on 25th July, 1991. 

The names of the Members of the Committee and the number of 

meetings attended by each of them, out of the total number of 37 

meetings held during the period under review, are given below i— 

Sr. Name of Member Number of Remarks 

No. meetings 
attended - 

1. Shri Mani Ram Keharwala 35 _ 

2. Shri Bharath Singh 30 

3. Shri Daryao Singh 35 

4. Shri Jai Singh Rana 16 

5. Shri Krishan Lal 36 - 

6. Shri Lehri Singh 25 

7. Mohd. Aslam Khan - Nil 

8. Shri Phusa Ram Nil 

9. ShriRam Rattan - 21 ) - 

Meeting held and Business Trapsacted ~ 

The details showing dates of meetings, the number of Members 
present and the business trapsacted at each meeting are given below पा 

Sr. Date of meeting Number of Business transacted . 
No. Members 

present T . T 

1 2 - 2 3 & 

1. 14th August, 1991 7 Welcome address to the Committee 
by the Hon’ble Speaker. 

(ii) The Committee selected tour 
DepartmentsfAutonomous Bo- 
dies forexamination in respect of 
roservation | representation of 
SCs apd STs. 

2. 20th August, 1991 6 () Consideration of the papers placed 
before the Committee. 
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3. 29th August; 1991 

< 

3cd September, 1991 

7 

6 

(i) 

(iti) 

@ 

(if) 

@ 

Serutipy of the material received 
from the Commissioner & Secre- 
tary to Government, Haryana, 
Co-operation Department  in 
respect of the implementation of 
reeommendations / observations 
85 contajned in the 16th Report 
of the Committee concerning the 
Co-operation Department. 

Scrutiny of the material received 
from the Commissioner & Secre- 
tary to Government Haryana, 
Education Department in respect 
of the implementation of reccm- 
mendations/ocbservations as con- 
tained in the 16th Report of the 
Comnmittee concerning the Pduca- 
tion Department. 

Finalization of the study tour 
programme by the Committee. 

Oral examipation of the Finan- 
cial Commissioner and Secretary 
to Government, Haryana, Fdu- 
cation Department in respect of 
the implementation of recom- 
mendattons/observations as con- 
tained in the 16th Report of the 
Committee concerning the Edu- 
cation Department. 

Oral examination of the 
Comimissioner apd Secretary to 
Government Haryana, Co-opera- 
tion Department in respect of 
the implementation of recom- 
mendations/observations 85 con- 
tained in the 16th Report of the 
Committee concerning the Co- 
operation Depariment. 

Scratiny एव the materjal received 
from the Commissioner & Secre- 
tary to  Government, Haryana, 
Local Government Department in 
respect of the implementation of 
recommendations / observations 
as contained in the 16th Report 
of the Committee concerning the 
Local Bodies Department.



38~ 

5. 4th September, 1991 
(SHIMLA) 

6, 5th September, 1991 
(SHIMLA) 

6 

6 

(i Scrutiny of the material received 
from the Financial Commis- 
sioner and Secretary te Govern- 
ment, Haryana Irrigation & 
Power Deparfment im respect 
of the implementation of recom- 
mendations/observations ascon- 
tained inthe 16th Report of the 
Committee concerning the Irri- 
gation Deparimeat, 

(i) Scrutiny of the material reccived 

(i) 

@iy 

from the Financial Commis- 
sioner & Secretary to Govern- 
ment. Haryana, Irrigation & 
Power Department in respect 
of the implementation of recom- 
mendations / observations as 
contained in the 16th Report 
of the Committes concerning 
the Haryana State Electricity 
Board. ) 

Scrutiny of the material received 
from the Commissioner and 
Secretary to  Government, 
Haryana. Town and Country 
Planning Department in respect 
of the implementation of 
recommendations [ cbservations 
as contained in the 16th Report 
of the Committee concerning 
the Hatyanz Urban Develop- 
ment Authority. 

Scrutiny of the material received 
from the Commissioner and 
Secretary to  Government. 
Haryana, Industrial Training 
and  Vocational Education 
Department in respect of the 
implementation of recommen- 
dationfobservations as contain- 
ed in the 16th Report of the 
Committee concerning  the 
Industrial Training and Voca- 
tional Education Department. 
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3 4 

7. 9th September, 1991 

b 
:_fl 

8- 130 September, 1991 
(Haryana Bhawan, 
New Delhi) 

o 

(i) 

(iii) 

® 

(i) 

Scrutiny of the material received 
from the Financial Commiss- 
joner and  Secretary to 
Government, Haryana, Home 
Department in respect of the 
implementations / observations 
as contained inthe 16th Report 
of the Committee concerning 
the Police Department. 

Consideration of the papers 
placed before the Committee, 

Oral examination of the Com- 
missioner and Secretary (0 
Government Haryada, Irrigation 
Department in respect of the 
implementation of reeommenda- 
tions/observations 85 contained 
in the 16th Report of the 
Committee concerning  the 
Irrigation Department,. 

Oral examination of the 
Representatives of the Local 
Government, Department in 
respect of the implementation 
of recommendations / observa- 
tions as contained in the 160 
Report of the Committee con- 
cerning the said Department, 

Scrutiny of the matirial received 
from the Member Secretary 
Haryana State Board for the 
Prevention and Control of 
Water Pollution in respect of 
the implementation of recom- 
mendaions / observations  as 
contained in the 16th Report of 
the Committee concerning the 
Haryana State Board for the 
Prevention and Control of Water 
Pollution. 

Scrutiny of the material recei- 
ved from the Commissioner and 
Secrelary to Government, 

Haryana, Co-operation Depart- 
ment in respect of the imple- 
mentation of recommendations/ 
observations as contained in 
the 16th Report of the Com- 
mittce concerning the Confed.
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4 b 

9. 

10. 

e 

11, 

12. 

13. 

14, 

15. 

15th September, 1991 
(Haryana Bhawan, 
New Delhi) 

19th September, 1991 
(Dima pur) 

21st September, 1991 
(Shillong) 

25th September, 1991 
(Gangtok) 

26th September, 1991 
(Darjeeling) 

29th September, 1991 
(Haryana Bhawan, 
New Delhi) 

7th October, 1991 5 

The Committee framed and 
approved the questionnaire to 
be discussed with the sister 
Committees during its study tour 
to the States of Nagaland, 
Meghalaya and Sikkim. 

The Committee after some 
discussion and chalked out its 
next tour programme as per 
schedule earlier. 

Welcome address and intro- 
duction by the Chairman, 
Sister Committee of Meghalaya 
Legislative Assembly, Shillong 
and also held discussion with 
the Sister Committee. 

Held discussion with the Chair- 
man of the Scheduled Castes & 
Welfare Board, Government of 
Sikkim. 

The Commyttee partly reviewed 
thc discugsions held with the 
Sister Committee of Meghalaya 
Legislative Assembly, Shillong 
and the Chairman Scheduled 
Castes and Welfare Board 
Government, of Sikkim on 21st 
& 25th September, 1991 respec- 
tively. 

The Committee reviewed the 
discussions held with the Sister 
Committee of Maghalaya Legis- 
lative Assembly, Shillong and 
a8 also with the Chairman 
Government of Sikkim -on 21st 
& 25th September, 1991 res. 
pectively. 

Consideration of the papers 
placed before the Committee. 
Scrutiny of the material received 
from the Commissioner & 
Secretary o Government, 
Haryana, Labour Department 
In respectof the implementa- 
tion of recomendations/ 
observations as contained in 
the 16th Report of the Commi- 
ttee concerning the Labour 
Department. 
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16. 14th QOctober, 1991 

> 17. 2lst October, 199] 
"3 

18. 29th October, 199] 

कह
 

5 

é 

() 

(मं) 

(i) 

(ii) 

Consideration of the papers 
placed before the Committee. 

Postponment of oral examina- 
tion of the representatives of 
the Power Department in res- 
pect of फिट implementation of 
recommmendations / observations 
as contained in the 16th report 
of the Committee concerning 
the Haryana State Electricity 
Board, 

Condolence resolution of the sad 
demise of Late Shri Kesra Ram 
Ex-Minister. 

Consideration of the papers 
placed before the Committre, 

Scrutiny of the material recei- 
ved from the Financial Com- 
missioner & Secretary  to 
Government, Haryana, Sche. 
duled Castes & Backward 
Classes Department in respect 
of the implementation of recom- 
mendations / observations as 
contained in the 16th report of 
the Committee concerning the 
General recommendations. 

Consideration of the papers 
placed before the Committee. 

Oral examination of the Com- 
missioner & Secretary  to 
Government, Haryana, Co- 
operation Department  in 
respect  of Non-Supply of 
material regarding the reserva- 
tion representation of Scheduled 
Castes and Scheduled Tribes 
in  the Haryana State 
Cooperative Supply and Mar- 
keting Federation Limited .
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19. 

20. 

21. 

4th November, 1991 

11th November, 1991 

20th November, 1991 

5 Oral examination of the Com- 
missioner and Secretary to 
Government, Haryapna, Trans- 
port Department in respect of 
Non-Supply of material regard- 
ding the resevationfrepresenta- 
tion of Scheduled Castes and 
Scheduled Tribes in Trangport 
Department, 

4 (i Consideration of the papers 
placed before the Committee. 

(ii) Scrutiny of the replies received 

(iii) 

5 @) 

(i) 
[ 

from the Commissioner & 
Secretary  to Government, 
Haryana, Industries Department 
in regard to Haryana State Small 
Industries and Export Corpora- 
tion in respect of implemen- 
tation of recommendations/ 
observations as contained in 
the 16lh Report of the 
Committee  concerning  the 
Haryana State Small Industries 
& Export Corporaton Limited. 

Scrutiny of the replies received 
from the Commissioner: & 
Secretary  to Government, 
Haryana, Cooperation ,Depart- 
ment in respect of implementation 
of recommendations/observations 
ascontained in the 16th report 
of the Committee concerning 
the Cooperation Department. 

Consideration of the papers 
placed before the Committee 

Scrutiny of material received 
from the Commissioner & 
Secretary to Govt.,, Haryana, 
Coopzration Department regard- 
ing the reservation/representation 
of Scheduled Castes and Schedu- 
led Tribes of in the Haryapa State 
Cooperative Supply and Market- 
ing Federation Limited, 
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1 2 3 4 

22. 29th November, 1991 4 Consideration of the papers placed before 

23. A4th December, 1991 6 

L 

फिट Committee, 

(iiy Oral examination of the representa- 
tives of the Police Department in respect 
of Non-Supply of material regarding re- 
commenda- tionsfobservations 85 contained 
in the 16th repert of the Committee con- 
cerning the Police Department. 

(i) Scrutiny of material received from 
the Commissioner & Secretary to Govern- 
ment Haryana, Agriculture Department 
regarding the reservation/representation of 
Scheduled Castes and Scheduled Tribes in 
the Agricultre Department. 

(iv) Framing of questionnaire on the 
material regarding the reservation/represen- 
tation of Scheduled Castes and Scheduled . 
Tribes received from the Haryana State 
Cooperative Supply and Marketing Federa- 
tion Limited. 

(i) Consideration of the papers placed 
before the Committee. . 

(i) Oral examination of the representa- 
tives of Irrigation & Power Department/ 
Haryana State Electricity Board in respect 
of implementation of rccommendations/ 
observations as contained in the 16th 
report of the Committee concerning the 
Haryana State Electricity Board. 

(iif) Oral examination of the representa- 
tives of Public Works (B&R) Department in 
respect of Non-Supply of replies regarding 
implementation of recommendations/obser- 
vations as contained in the 16th report of 
the Committee concerning the Public Works 
(B&R) Department. : 

(iv) Framing of questionnaire on the 
material received from the Ceommissioner 
and Secretary to Govt., Haryana, Agricul- 
ture Department regarding reservation/ 
represenation of Scheduled Castes and 
Scheduled Tribes in the Agriculture Depart- 
ment. 

24. 10th December, 1991 5 (i) Consideration of the papers placed 
before the Committee.
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4 

25. 27th December, 1991 0 

(ii)y Confirmation of proceedings. 

हो) Oral examination of the representa- 
tives of the Haryana Urban Development 
Authority in respect of Non-supply of 
replies  regarding implementation of 
recommendationsfobservations as contajned 
in the 16th Report एव. the Committee 
concerning the Haryana Urban Develop- 
ment Authority. 

(iv) Scrutiny of the replies received from 
the Commissioner and Secretary to Govt., 
Haryana, Public Works (B&R) Depatment. 
regarding implementation of recommen- 
dationsfobservations as contoined jn the 
16th Report of the Committee concerning 
the Public Works (B&R) Department, 

(v) Scrutiny of the material received from 
the Commissiones & Secretary to Govern- 
ment, Haryana, Co-operation Department 
regarding the reservation/representation of 
Scheduled Castes and Scheduled Tribes in 
the Haryana State Co-operative Apex Bank 
Limited. - 

(i) Consideration of the papers placed 
before the Committee. 

(if) Oral examination of the Commissioner 
and Secretary to Govt., Haryana, Local 
Govt. Deptt, in respect of the implementa- 
tion of recommendationsfobservations 85 
contained in the I6th Report of the 
Committee concerning the Local Bodies 
Department, . 

(iii) Oral examination of the Commissi- 
oner and Sceretary to Govi. Haryapa, 
Industrial Training and Vocational Educa-. 
tion Department in respect of implemen- 
tation of recommendations/observations as 
contained in the 16th Report of the 
Committee concerning the Industrial Train- 
ing & Vocational Educaion Department. 

(iv) Scrutiny of the material received 
from the Financial Commissioner and 
Secretary to Govt., Haryana, Home Depart-. 
ment in respect of implementation of 
recommendatiens é{observations as conta- 
ined inthe 16th Report एव the Committee 
concerning the Police Department. 
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26, 2nd January, 1992 

27. 7th January, 1992 

5 ) 

(ii) 

6 () 

(i) 

(पे 

Sc¢rutiny of the material received 
ftom the Financial Commissicner 
and Secretary to Government, 
Haryana, Labour Department in 
respect of implementation of 
rccommendationsfobservations 83 
contained in the 16th Report of 
the Committee concerning the 

Latour Department, 

Oral examination of the Financial 
Commissioner and Sgeretary to 
Government Haryana, Home 
Department in respect of the 
implementation of recomendations/ 
observations as contained in the 
16th Report of the Committee 
concerning the Police Depart. 
ment. 

Oral examination of the Financial 
Commissioner and Sccretary to 
Government  Haryana, Labour 
Department in respect of imple- 
mentation of recommendatjons/ 
observations 8४ contained in the 
16th Report of the Committee 
corcerning the Labour Depart- 
ment. 

Counsideration of the papers placed 
before the Committee. 

Oral examination of चाट Financijal 
Commissioner and Secretary 10 
Government, Haryana, Irrigation 
& Power Department in respect 
of the implementation of recomm- 
cndations/obsetvations 88 contained 
in the 1I6th Report of the 
Committee concering the Haryana 
State Electricity Board. 

Oral examination of the Commiss- 
ioner and Secretary to Govt, 
Haryana, Transport Department 
in respect of Non-supply of 
material regarding the reservation/ 
representation of Scheduled Castes 
and Scheduled Tribes in the 
Transport Department,
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28, 

29, 

14th January, 1992 

15th January, 1992 

6 

5 

(१) 

() 

(ii) 

(i) 

) 

(if) 

Scrutiny of the material supplied 
by the Commissioner and Secretary 
to Govt, Haryana, Transport 
Dep~rtment in respect of reser- 
vatiou/representation of Scheduled 
Castes and Scheduled Tribes in 
the Transport Department. 

Consideration of the papers placed 
before. the Committee. 

The Committee framed the quest- 
‘jonnaire on the material received 
from the Commissioner and 
Secretary to  Govt,, Haryana, 
“Transport Department regarding 
the reservation/representation of 
Scheduled Castes and Scheduled 
Tribes in the Transport Depart- 
-ment. 

Resumption of oral examination 
of the Financial Commissioner 
and Secretary (0 Govt., Haryana, 
Irrigation ond Power Department 
inrespect of the implementation 
of recommendations/observations 
as contained in the 16th Report of - 
the Committee concerning .the 
Haryana State Electricity Board. 

Postponement of the oral exami- 
nation of the representatives of the 
‘Co-operation Department ag the 
Commissioner and Secretary to 
Govt., Haryana, Co-operation 
Department was away due to some 
important work. 

Scrutiny of the material received 
from the Commissioner & Secretary 
to Govt,, Haryana, Town and 
Country Planning Department re- 
garding the implementation of re- 
commendationsfobservations made 
by the Committee in its 16th 
Report regarding Haryana Urban 
Development Authority. 
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30, 20th January, 1992 

3l. 

32. 

27th January, 1992 

4th February, 1992 

6 

5 (i) 

(i) 

(iii) 

5 Gy 

(ii) 

Oral examination of the Commissi- 
oner and Secretary’ to " Govt., 
Haryana, Co-operation Depart- 
ment in respect of the implement- 
ation of recommendationsfobser- 
vations as contained in the 16th 
Report of the Committee concera- 
ing the Haryana State Federation 
of Consumers’  Co-operative 
"Whole. sale Stores Ltd. 

Consideration of the papers placed 
before the Committee. 

~ 

Oral examination_of the Commi- . 
ssioner and Secretary to Govt,, 
Haryana, Co-operation Depart- 
ment inrespect of Non-supply of 
replies to the questionnaire regard- 
ing reservation/representation of 
Scheduled Castes and Scheduled 
Tribes in the Haryana State Co- 
operative Supply and Marketing 
Federation Ltd. . 

Oral examination of the represcnt- 
atives of the Town and Country 
Planning Department in respect of 
the implementation of recommend- 
ationsfobservations as contained 
in the 16th Report of the 

Committee-concerning the Haryana 
Urban Development Authority, 

Scrutiny of the replics to the 
questionnaire received from the 

Commissioner and Secretary to 
Govt., Haryana, Co-operation , 
Department regaiding reservation 
representation of Scheduled Castes 
and Scheduled Tribes “in the 
Haryana State Co-operative Supply 
and Marketing Federation Ltd. 

Oral examination of the Commi- 
ssioner and Secretary to Govt, 

‘Haryana, Town & Country Plann- 
ing Department in respect of the 
implementation of recommendation 
observations as contained in the 

16th Report of the¢ Committee 

concerning the Haryapa TUrban 

Development Autherity.
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33. 

34. 17th February, 1992 

110 February, 1992 

- 

35. 24th February, 1992 

36. 3rd March, 1992 

5 (i) Consideration of the papers pIa‘ced' 

Gy 

5 (i) 

(i) 

(iii) 

6 @) 

before the Committee. 

Postponement of Oral examination 
of the representatives of the Co- 
operation Department regarding 
reservation/representation of the 
Scheduled Castes and Scheduled 
Tribes in the Haryana State Co- 
operative Supply and Marketing_ 
Federation 1.td. 

Consideration of the papers placed 
before the Committee. 

Oral examination of the represent- 
atives of the Agriculture Depart- 

- ment in respect of Nom-supply of 

(ii) 

5 0 

replies to the questionnaire 
regarding reservation/representation 
of Scheduled Castes 2nd Scheduled 
Tribes in that Department. 

Scrutiny of revised replies to the 
questionnaire received from the 
Commissioner & Secretary to 
Govt., Haryana, Cooperation 
Department regarding rescrvation/ 
Tepresentation of Scheduled Castes 
and Scheduled Tribes in Haryana 
State Cooperative Supply and " 
Marketing Federation Ltd. 

Considerations of papers placed 
before the Committee. 

Oral cxamination of the represen- 
atives of Co-operation Department 
regarding reservation/representation 
of Scheduled Castes and Scheduled 
Tribes concerning the Haryana 
State Co-operative Supply and 
Marketing Federation Limited. 

Consideration of the papers placed 
before the Committee. 

# 
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@ity Scrutiny of the replies received 
" from the Financial Commissioner 

1 

- . | and Secretary to  Govt., Haryana 
' Welfare of Scheduled Castes and 

Backward Classes: Department in 
respect  of implementation of 

v recommendations/observations as 
) - contained in 16th Report of the 

Committee 

* (i) The Committec partly drafted and 
finalised the second part of its 
1eport relating to- the implement-- 

- - ation portion. 

) (iv) Confirmation of proceedings. 

37. 11th March, 1992 3 (i) Consideration of the papers placed 
न before the Committee 

(i) The Committee drafted/finalised 
its seventeenth report. 

Report Presented 

The: Committee presented its Seventeenth Report fot the yeat 
1991-92 to the House on 25th March, 1992. 

Proceedings ) " 

. A record of the proceedings of the Committee has been ‘kept in 
[ the Haryana Vidhan Sabha Secretariat. 

1 बन दें ६ 

कि 
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COMMITTEE ON GOVERNMENT ASSURANCES 

' [, The Committee on Govt. Assurances for the year 1991-92 
consisting of Nine Members was nominated by the Hon’ble Speaker, 
Haryana Vidban Sabha on 25th July, 199] and 28th August, 1991 
respectively. Shri Verender Singh, M.L.A., Member of the Committee 
was nominated as Chaitman of the Committee by the Hon’ble Spcaker 
on -25th July, 1991. 

2. The name of the Members of the Committee and number of 
meetings attended by each of them, out of the total number of 36th 
meetings (this number includss one meeting when business could 
not be transacted लिए want of quorum) held during the period under 
review, are given below (— 

Sr. Name of Member Number of meetings 
No. Attended 

1, हा. Verender Singh 27 

2. Sh. Anand Singh Dangi 21 

3. Sh. Brij Anand 6 

*4. Sh. Jaswinder Singh . 22 

5. Sh. Karan Singh Dalal 27 

6. Sh. Phusa Ram 1 

7. 50, Ram Pal Singh ] 19 

8 Sh, Surjit Kumar 30 

9, Sh. Suraj Mal 16 

*10. Sh. K. L. Sharma 12 

**11. Sh, Kitab Singh Malik 20 

~ *sh. K.L. Sharma M. L. A, was nominated as Special Invitee 
कं, 6, f. 25th July, 1991, 

. **Sh. Kitab Singh Malik M.L.A. was nominated as Special 
invitee w.e, f. 28th August, 1991, 

-
 

W 
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MEETINGS HELD AND BUSINESS TRANSACTE 

3. The date of m"cctings, the number of members present and 

business transacted at'each meeting are given below :— 

S-r. Date of Number of ‘Business transacted 

No. meating Members 
Present 

1 2 3 . 4 

1. 7th August, 8 (i) The scope and functions of the 

1991. Committee were explained. 

r-({i) The Committee decided to undertake 
a study tour to the Union Territory 
of Andaman & Nicobar Islands and 

- the States of Karnataka and Kerala 
from the first week of October, 1991. 

2, 14th August, 6  Scratiny of the Statement of Assura- 

1991, ' pces given by the Ministers on the 
floor of the House during the Session 
held, in the Month of September, 
1990. . 

3. 22nd August, 6  Scratiny of the replies received from the 

1991, various-Govt. Departments-in regard 
(New Delhi) to the implementation of the out- 

standing assurances given by the 

Ministers on the floor of the House. 

4. 23rd August, 1991. 7  Resumption of the scrutiny of replies 
(New Delhi) received from the Govt, Departments 

in regard to the implementation of 
outstanding assurances given by the 
Ministers on the floor of the House. 

5. 28th August, 1991, 8 Scrutiny of Statements of Assur/a- 

nces given by the Ministers on the 
floor of the House during the Budget 
Session held in the Month of 
February-March, 1991. 

6. 4th September, 1991. 9 (i) Oral examination of representatives 
of the General Administration 
Department in respect of implemen- 

_ tation of outstanding assurances. 

(i) Consideration of the papers placed 
before the Committee. 

4 ~ L 

' 5



52 

4 - 

7. 1lth Ssptember, 1991 

8. 18th Septemer, 1991, 

9. 25th September, 1991, 7 (i) 

10. 3rd Oetober, 1991, 

11.. 10th October, 1991. 

12. 16th October, 1991, 

13. 22nd October, 1991, 

(ii) 

8 

8 

0 

7 

4 

6 

4 

Scrutiny of the replies received from 
various Govt, Departments पा respect 
of outstanding assurances as_contai- 
nsd in its 22nd Report of the 
Committee. 

= 

Scrutiny of the replies received from 
the various - Govt: Departments- in 
respect of implementation of out- 
standing assurances 55 contained in 
एड 22nd Report of the Committee. 

Consideration of the papers placed 
before the Committee , 

Scrutiny of the replies received from 
Co-operation Department in respect 
of implementation of outstanding 
assurances as contained in its 22nd 
Report of the Committee. 

The Commiitee decided to bold its 
meetings at Haryana Bhawan, New 
Delhi. 

Scrutiny of the replies received from 
the various Govt. Bepartments in 
respect of implementation of outstand- 
ing assurances as contained in its 
22nd Report of the Committee. 

Oral cxamination of the representa- 
tives of the Home Department in 
respect of implementation of the 
outstanding assutances of the 22nd 
Report of the Commnittee. 

Serutiny of the replies received from 
various Govt. Departments in respect 
of implementation of outstanding 
agsurances as contained in the 22nd 
Report of rhe Committee, - T 

Scrutiny of the replies received from 
various Got. Departments in respect 
of implementation of outstanding 
assurances as contained in its 22nd 
Report of the Committee. 

g 

- 
r 
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1 2 3 4 

14. 30th October, 1991. 7 Oral examination of the representa- 
tives of Irrigation Department in resp- 
ect of tmplementation of outstanding 
assurances ascontained in the 22nd 
Report एव the Committee, 

15, 6th November, 1991. 6 (i) Consideration of the papers placed 

16, 

17. 

18, 

19 

20, 

21. 

(i) 

(पर) 

15th November, 6 
1991. (Faridabad) 

‘16th November, 1991. 6 
(New Delhi) 

20th November, 1991. 6 

29th Nevember, 199], 1 

4th December, 1991. 6 

10th December, 1991. 6 (i) 

(Y 

before the Committee. 

Oral examination of the reprersenta- 
tives of Irrigation and Power Depart- 
ment and the Harvana State Electrj- 
city Board in respect of outstanding 
assurances contained in the 22nd 
Report of the Committee. 

The Commitice decided to undertake 
on-the-spot study tour of Faridabad 
with a view to see the progress made 
in regard to installation of Electrosta- 
tics Prcoipitators for Unit-II, 

On-the-spot inspection of Thermal 
Power Plant, Faridabad. 

Scrutiny. एव the replies received from 
the Health Department in respect of 
implementation of outstanding assura- 
nces as contained in its 22nd Report. 

Scrutiny of the replies received from 
various Govt. Departments in respect 
of implementation of outstanding 
assurances given by the Ministers on 
the floor of the House. 

No business was transacied for want 
of Quorum. 

Scrutiny of the replies received from 
various Govt. Department in respect 
of implementation of outstanding assu- 
rances contained in the 22nd Report 
of the Committee एप Govt. Assura- 
स्व, 

Scrutiny of the replies received from 
varjous Govt. Departments in respect 
of implementation of outstanding 
assurances contained in its 2200, 
Report and the Statement of Assura- 
nces relating to the Budget Session, 
1991, 

Confirmation of proceedings.
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22, 

23. 

24 

25, 

26. 

27 

28. 

29. 

30. 

26th December, 1991. 

31st December, 1991. 

&th January, 1992, 

13th January, 1992. 

20th January, 1992, 

28th January, 1992. 

31st January, 1992. 
(Trivandrum) 

Ist February, 1992, 
(Kanya Kumari) 

अत February, 1992. . 
(Baungalore) 

Scrutiny of the replies received from 
various Govt. Departments in respect 
of implementation of outstanding 
assurances given by the Ministers on 
the floor of the House during the 
Budget Session, 1991, 

Scrutiny of the replies received from 
various Govt. Depariments in respect 
of implementation of outstanding 
assiirances contained its 22nd Report 
of the Committee, 

Scrutiny of Statement of Assurances 
given by the Ministers on the floor 
of the House duripg the Session held 
in the Month of July, 1991. 

Scrutiny of the replies received from 
various Govt, Departmenis in respect 
of implementation of outstanding 
Assurances, 

Scrutiny of the replies received from 
various Govt. Departments in respect 
of implementation of outstanding 
Assurances of the Committee on 
Government Assurances. 

Framing of Questionnaire to be discu- 
ssed with the Sister Committee of the 
States of Kerala, Karnataka and 
Andhra Pradesh. 

Welcome Address by the Chairman, 
Committee on Govt. Assurances of the 
Kerala Legislative Assembly and 
discussion. 

The Committee reviewed the discuss- 
jon held with the Sister Commitice of 
Kerala Legislative Assembly on 3lst 
January, 1992. - 

Welcome Address by the Chairman, 
Committee on Govt. AsSurances of the 
Karnataka Legislative Assembly, there- 
after, Members of the both Committee 
discugsed the matters of ¢ommon 
integest, 

8 
L4
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31. 4th February, 1992, 3 (i) Review of Assurances gi-vcn by the 
Ministers on the floor of the House 
during the Budget Session, 199]. 

Review of 22nd Report of the Com- 
mittece on Government Assurances. 

Welcome Address by the Chairman of 
the Committee on Govt. Assurances 
of the Andhra Pradesh Legislative 
Assembly, thercafter, the Members of 
both the Committees discussed the 
matters of Common interest. 

Review of assurances given by the 
Ministers on the floor of the House 
during the Session held in the Month 
of September, 1990. 

Review of Assurances given by the 
Ministers on the floor of the House 
during the Session held in the Month of 
July,1991. 

Review of discussion with States of 

Kerala, Karnataka and Andhta Pradesh.. 

Scrutiny of thé replies received from 
the varjous Govt. Departments in 
respect of implementation of out- 
standing ®&ssurances given by the 
nministers on the floor of the House, 

Scrutiny of the replies received from 
the various Govt. Departments in resp- 

_ect of implementation of outstanding 

1 2 3 

(Mysore) 

(i) 

32. 6th February, 1992, 3 
(Hyderabad) 

33. 10th February, 1992, 7 (i) 
{New Delhi) 

e 
hu‘ 

(i) 

(iii) 

34. 19th February, 1992. 4 

35, 26th Febryary, 1992. 3 

36. 4th March, 1992. 5 (i) 

(1) 

assurances as contained in the 22nd 
Report of the Committee on Govt. 
Assurances and Budget Session, 1991 * 

The Committee drafted and finalised 
their 23rd “Report for the year 1991-92 
and authorised the Chairman, to sign 

and present the same in the House dur- 
ing the Budget Session, 1992, 

Confirmation of Proceedings.
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Presentation of the Report 

The 23rd Report of the Committee on Govt. Assurances of the 
Haryana Vidan Sabha was presented to the House on 24th March, 1992. 

Meetings at Places Other than Chandigarh 

The Committee held its meetings at New Delhi on 22-8-91, 
23-8-91, 16-11-91, 28-1-92, 10-2-92, Faridabad on 15-11-91, Trivandrum 
3[-1-92 on Kanya Kumari on 1-2-92, Bangalore on 3-2.9], Varinda 
Van Garden on 4-2-92 and Hyderabad on 6-2-1992 and New Delhi on 
10-2-1992. 

Proceedings 

A record of the proceedings of the meetings of the Committee has kept in the Haryana Vidhan Sabha Secretariat, 
- 
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COMMITTEE ON SUBORDINATE LEGISLATION 

The Committee, consisting of eight Mémbers of the Haryana 

Vidhan Sabha , including the Advocate General, Haryana, was nomina- 

ted by the Hon'ble Speaker om the 25th July, 1991, vide Notification 

No. HVS-LA (Sub-Leg)-1/1991-92/45, dated the 26th July, 1991. 

Shri Mohammad Aslam Khan was appointed as the Chairman of 

the Committe by the Speaker. . . 
e 

The Committee held 31 meetings during the period tndet review. 

The name of Members and number of meetings attended by each 

of them are shown in the following table. 

3, शि Members Number of meetings 

No. attended 

1. Mohammad Aslam Khan 11 

2. . S$hri Phool Chand Mullana 19 

3,  *Shri Rajinder Singh Bisla 3 

4, Shri Jaj Parkash 4 

5, Shri Ram Bilas Sharma 24 

6. Shri Suraj Bban 23 o 

7. Shri. Ramesh Kumar 27 ) 

Nil ’ 
8. Advocate Gencral 

*$hri Rajinder Singh Bisla, M.L.A., resigned from the Member-- 

ship of the Committee with effect from the 14th January, 1992, vide 

Notification No . HVS-LA (Sub-Leg)-1/91-92/3 dated the 16th January, - 

1992, 

Rules Scrutinised 

The Committee scrutinised the Punjab Medical Registration Rules 

framed under section 24 of the Punjab Medical Registration® Act, 1916.
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Meetings Held and Business Transacted 

The dates of the meetings, the numbers of Members and the 
business transacted .at each meeting are given below :— 

Sr, 
No. 

Date of mesting Number - of  Business transacted. 
-members 
present 

5 3~ - 2 

13th August, 1991 2 Meetifig adjourned for want of 
quorum, 

215t August, 1991 5 1. Welcome-address by.the .Secretary, 
Haryana Vidhan Sabha 

2. Discussion on'the scope-and-func- 
tions of the Committee. 

3. Appraisal of work dome by the 
previous Committee. 

28th August, 1991 4 1, Selection of Rule‘s for Scrutiny., 

2. The Committee decided to hold its 
next meetings in the Haryana 
Bhawan, New Delhi on 4th & 5th 
September, 1991. 

4th September, 1991 4. Scrutiny of the Punjab Medical Regis- 
(New Delhi) tration Rules, framed under Section 24 

' of the Punjab Medical Registration Act, 
1916. 

Sth Septemlhjber, 1991 6 Resumption: of scrutiny of ‘the Punjab 
{New Delhi). Medical Registration Rules, framed under 

- Section 24 .of the Punjab Medical Regis- 
tration Act, 1916. 

12th September, 1951 4 Resumption of the scrutiny of the Punjab 
Medical Registration Rules framed under 
section 24 of the Punjab Medical Regis- 
tration  Act, 1916. . 

19th September, 1991 ;3 1. Resumption.of sceutiny of ¢he-Punjab 
Medical Registration Rules framed 

दि under section 24 of the 'रपणांसए Medi- 
cal Registration Act, 1916. 

2. The Committee decided 10 undertake 
a study tour to the States of Goa, 
Karnatake and Kerala w.e.f, &th 
November, 1991, 

AN
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1 2 3 दे 4 

13. 

14. 

15. 

16. 

17, 

8. 251 September, 1991 

3rd October, 1991, 

9th Qctober, 1991 

14th October, 1991 

2[st'Octobet, 1991 

28th Qctober, 1991 

4th November, 1991 

4 Resumption of scrutiny of the Punjab’ 
Medical Registration Rules framed under 
section 24 of the Punjab Medical Regis- 
tration Act, 1916, 

3 Passing of condolence resolution 00 the 
sad demise of Shri G.D. Tapase former 
Governor of Haryana. 

3 Resumption of scrutiny of फिट Punjab 
Medical Registration’ Rules framed" 
under section 24 of the Punjab Medical 

Regisiration Act, 1916, 

4 Meeting adjoutned for want of .Quorunm. 

4 The Committee reconsidered its decision 
to undertake a study tour to the Statets 
of Goa, Karnataka and Kerala from 
8th November, 1991 and decided to 
undertake the tour of the States of 
Maharashtra, Goa and Andhra Pradesh” 
w.e.f. 12th November, 1991, 

4 Resumptfon of scrutiny of the Punjab 
Medical Registration Rules framed under 
section 24 of the Punjab Medical Regis- 
tration Act, 1916. . 

4 The Committee decided to_ reconsider 
its decision regarding the study tour 
programme in its next meeting. 

11th November, 1991 3  The Committee reconsidered  to 

undertake 2 study tour to the States 

of Goa, Karpataka and Andhra 
Pradesh in the first week of Decem- 

ber, 1991, : - 

18th November, 1991 2 Meeting adjourned for want of Querum. 

25th November, 1991 4 1. The Committee postponed its tour, 
which was td commence w.e.f. 2Znd 

December, 1991 to the States एव Goa, 
Karnataka and Andhra Pradesh. 

2. Resumption of scrutiny of the Punjab 
Medical Regisfration Rules framed 
under section 24 of the Punjab Medi- 
cal Registration Act, 1916,
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18. 2nd December, 1991 

19. 9th December, 1991 

20. 26th December, 1991 

21. 3rd January, 1992 

22. 9th January, 1992 

23. 17th January, 1992 

24. 24th January, 1992 

25- 30th Jaooary, 1992 

26. 4th February, 1992 

27. 11th February, 1992 

Resumption of scrutiny of the 
Punjab Medical Registration Rules 
framed under section 24 of the 
Punjab Medical Registration Act; 
1916. 

Résumption of scrutiny ए the Punjab 
Medical Registration Rules framed 
under section 24 of the Punjab Me- 
dical Registration Aect, [916. 

Resumption of scrutiay of the Punjab 
Medical Registration Rules {ramed 
under section 24 of the Punjab Me- 
dical Registration Act, 1916, 

Resumption of scrutiny of the Punjab 
Madical Registration Rules framed 
under section 24 of the Punjab Medi- 
cal Registration Act, 1916. 

Resumption of scrutiny of the Punjab 
Medical Registration Rules framed 
under section 24 of the Punjab Medi- 
cal Registration Act, 1916. 

Resumption of scrutiny of the Punjab 
Medical Registration Rules framed 
under section 24 of the Punjab Medi- 
cal Registration Act, 1916. 

Resumption of scrutiny of the Punjab 
Medical Registration Rules framed 
under section 24 of the Punjab Medi- 
cal Registration Act, 1916. 

Resumption of scrutiny of the Punjab 
Medical Registration Rules framed 
under gection 24 of the Punjab Medi- 
cal Registration Act, 1916. 

Confirmation of Proceedings. 

1. Qral examination of the repre- 
sentatives of the Health Depart- 
ment उप respect of the Punjab 
Medical Registration Rules fra- 
med under section 24 of the 
1P9u1n6jab Medical Registration Act, 

2. The Committee decided to hold 
its next meeting at Shimla on 24th 
& 25th February, 1992, 

N
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28. 218 February, 1992 3 Resumption of oral examination रण 
the representatives of the Health De- 
partment in respect of the Punjab 
Medical Registration Rules framed 

] . under section” 24 ‘of the Punjab Medi- 
Lt e s . cal Registration Act, 1916, 

29. 24th February, 1992 5 The Committee partly " drafted and 
(Shimla) approved the first .part -of its 2अत 

Report, . 

30. 25th February, 1992 5 The Committee drafted and approved 
(Shimla) . the remaining part of its 2300 Report. 

31.. 4th March, 1992 4 1. The Committee drafted and fina- 
lised पड 23rd Reponrt. 

2. Confirmation of proceedings. ™ 

Meeting at places other than Chandigarh. 

The Committee held its meetings at New Delhi on"4th & 5th 
September, 1991 and at Shimla 00 24th & 25th February, 1992, 

Report Prosented 

year 1991-92 on the 25th March, 1992. 

Proceedings - , T 

the Haryana Vidhan Sabha Secretariat. _ 

The Committee presented to the House its 23rd Report for the 

N - 
- 

] - — - 

A record of the proceed"ings of the Committee has been kept in 

. I ¢ 

b जाट पद
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THE COMMITTEE OF PRIVILEGES 1991-92 

1. The Committee of Privileges consisting of ten members was' romi- 

nated by the Speaker on the 26th July, 1991. 

Shri Jaj Parkash, M.L.A. was appointed by the Speaker as Chair- 
man of the Committee. The names of the membersof the Committee 
are as under :- 

1. Shri Jai Parkash, M.L.A, Chairman 

2., Shri Mani Ram, M.L.A. (Ellanabad) Member 

3. Shri-Rajinder Singh Bisla, M-L.A- Member 

4. Shri Pusha Ram, M.L.A. Member 

5. Shri Azmat Khan, M.L.A. Member 

6. Shri Suraj Mal, M.LA. - Member 

7. Shri-Om Parkash Sharma, M.L.A. Member 

8. Shri Attar Singh, M.L.A- Member- 

9. Shri Mani Ram, M.L.A, (Darbakalan) Member- 

10.. Shri Jai Pal Singh, M:L.A. Member 

The Committee held/fized a total number of 4 meetings during the 
period under review, The names of the members and number of* 
meetings attended: by, each of them are shown.in the following table;:— 

Sr. Name of Members Number of meetings 
No. attended 

1. Shri Jai Parkash, M.L.A, 3 

2. Shri Mani Ram, M.L.A. (Ellanabad) 4 

3. Shri Rajinder Singh Bisla, M.L. A. 3 

4. Shri Phusa Ram, M.L.A. Nil 

5. Shri Azmat Khan, M.L.A. 1 

6. Shri Suraj Mal , 2 

7. Shri Om Parkash Sharma M.L.A. 1 

8. Shri Attar Singh, M.L.A. 2 

9. Shri Mani Ram, M.L.A. (Darbakalan) 3 

10, Shri Jai Pal Singh, M.L.A. 3 

N 
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Questions of Privileges pending 

Nil 

“Meeting held and Business éransacted 

5, Daie. of Number of Business transacted 
No. meeting members 

present 

1. 7-8-1991 5 Discussion on the scope and functions 

of the Committee and welcome address 
-by the Hon'ble Speaker. 

g 13-9-1991 4  Meeting adjourned for want of quorum. 

जि
 5-2-1992 7  The Committee passed the condolence 

resolution on the untimely death of Shri 
M.L. Verma, LA:S,, Additional Princi- 
pal Secretary to Chief Minister and 
Bhupinder Singh, son of Shri, Attar 
Singh, M.L.A 

The Committee confirmed the pro- 
ceedings of the meeting held on 7-8-91 
and discussed the scope and functions 

The Committee decided to under- 
take a study four to the States of 
Maharashira, Tamil Nadu and Union 
Territory of Andaman -and Nicobar, 
Tslands w.e.f. 4th May, 1992, 

4. 12-2-1992 6  The Commnittee finalised the study tour 
- programme to the States एव Maharashtra 

Tamil Nadu and Union Territory of 
Andamanand Nicobar Islands -w.e.f 
4-5-1992 to 15-5-1992 

Meeting adjourned for want of quorum 

The meeting i.e. 3-9-1991 was adjourned for want of q_uorum‘ during 
the period under review. 

_ Reporis Presented 

‘ NIL 

{Proceeditgs - 

A -recordof proceedings-of the meetings of the committee has been 

kept inthe Haryana “Vidban:Sabha:Secretariat 

I +» 4. न... - a4 
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BURINESS ADVISORY COMMITTEE 

The Eighth Haryana Vidhan Sabha met in its first Session on 9th, 
10th, 116 and 12th July, 1991 and no Business Advisory Committee 
was constituted for that Session. - 

The Committee consisting of 6 Members and oné Special Invitee 
was nominated by the Speaker in the Second Session on the 4th 
December, 1991, and was notified vide Notification No. HVS-LA-30/ 
91/54, dated 6th December, 1991. Ch. Ishwar Singh was the ex-officio 
Chairman of the Committee. N " 

The Committee which was counstituted on 4th December, 1991, held 
1 meeting only i.e. on the 17th December, 1991. The names of the 
Members of the Committee/Special Invitee and the meeting attended by 
c¢dch Member are given below :— 

Sr. Name of Members Number of meetings 
No. attended 

1. Ch. Ishwar Singh, Speaker Ex-officio 1 
Chatrman 

2. Ch. Bhajan Lal, Chief Minister Member 1 

3. Sh. Shamsher Singh Surjewala Member 1 
Parliamentary Affairs Minister. 

4. Sh. A. C. Chaudhary, _ Member 1 
Excise & Taxation Minister 

5. Prof, Sampat Singh, M.L.A. Member 1 
Leader of ypposition ' 

*6. 'Shri Amar Singh Dhanak, M.L.A. Member Nil 

**]. .Ch. Bansi Lal, M.L.A. ~ Member Nil 

Special Invitee i T ) 
Shri Sumer Chand Bhatt ं 1 
Deputy Speaker 

*Shri Amar Singh Dhanak, M.L.A. resigned from the member- 
ship of the Committee w.e.f. the 17th December, 1991 vide notification 
No. H.V.S. LA/30/91/63, dated the 17th December, 1991, 

**Ch. Bansi Lal, M.L.A. was nominated by theé Speaker as 
member to serve on the Committee w.e.f. -17th-December, -1991, 'Vide 
Notification No. HVS-LA[30/91/66, dated the 17th December, 1991, in 
the vacancy casued on the resignation of Shri Amar Singh Dhanak. 
M.L.A. - 
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Report Presented 

_The following report. was presented on the date noted against :- 

Sr. Subject of Date of 
No. Report T presentation 

i. Recommendation regarding allecation. of time 17th 
for transaction of Government Business for December 
the meetings of the Vidhan Sabha held from 17th 1991 
December, 1991 to 20th Dec., i.e, Obituary Ref- 
erences, Papers to be relaid/laid छा the Table 
of the House. Presentation of Supplementary 
Estimates (First Instalment) 1991-92 and the 
Report of the Estimates Committee thereon, 
Discussion and Voting on Supplementary 
Estimates (First Instalment) for the year 1991~ 
92. The Appropriation Bill in respect of 
Supplementary Estimates (First Instalment) 
1991-92, Government Bills. 

The Business Advisory Committee which was censtituted on the 
4th December, 1991 continued to function प्रकृति the 27th February, 1992 
and the same was ordered to continue for the March Session, 1992, 
on the 27th February, 1992. 

The Committee which was ordered to continue for March Session, 
1992 held one meeting i.e. on the 9th March, 1992. The names of the 
Members/Special Invitee and the meeting attended by each Member/ 
Special Invitee are given below . 

Sr. Name of Member No. of meeting 
No. - attended 

1. Ch. Ishwar Singh, Speaker Ex-officio 1 
Chairman 

2. Ch, Bhajan Lal, 

Chief Minister Member 1 

3. Sh., Shamsaher Singh Surjswala 

Parliamentary Affairs Minister Member 1 

4, Sh. A. C. Chandhary 

Excise & Taxation Minister Member 1 

5. Prof. Sampat Singh, M.L A. 

Leader of Opposition Member Nil 

6. Ch. Bansi Lal, M,L.A. 

Special Invitee Member 1 

Sh. Sumer Chand Bhatt, 

Deputy Speaker
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-Report;Presented 

The following reportwas presented-on the date noted against :--- 

Subject of Report ‘Date of = 
Presentation 

4
 

Recommendation regarding allocation of time 
for transaction of Government Business and 
Private Members Business from 9th March, 
1992 to 13th March, 1992, 16th & 17th March, 
1992, 23rd March, 1992 to 25th March, 1992, 
i.e. obitvary References, ‘Papers to re-laid/ 
laid on the Table of the House, Presentation 
of Supplementary Estimates (2nd Ingtalment) 
1991-92 and Report of Estimates Committee 
thereon, Non-Official Business, Discussion 
aand Voting-on Supplementary Estimates (2nd 
instaiment) 1991-92, Presentation of Budget 
Estimates for the year 1992-93, The Appro- 
priation 'Bill in respect of the Supplementary 
Estimates (2nd Instalment) 1991-92, Gene- 
ral Discussion on Budget Estimates for the 
Yyear 1992-93, Resumption of general discu- 
ssion on Budget Estimates for the year 1992- 
-93 and reply by the 'Finance Minister, Presen- 
tation of Assembly Committees Reports, 
Discussion and Voting on Demands for Grants 
on the Budget Estimates for the year 1992-93. 
The Appropriation Bill in respect of Budget 
.Esltlimates for the year 1992-93, Government 
Bills. 

9th March, 
1992,
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HOUSE  COMMITTEE 

The Committee for the year 1991-92, consisting of " five mambzers and two Special” Invitees were nominated by the Hon’Ble _ Speaker'on 25th' July, 1991, 

2. Shri Sumer Chand_Bhatt, Deputy Speaker was the Ex-Officio Chairman of the Committee. 

3. The Committee held a total number of 28" meetings. , 
4. The names of the members and the number of meetings attended by cach of them are given in the following table : — 

Sr: Name-of Members No. of meetings No. attended 

1. Shri.Sumer Chand Bhatt, Deputy Speaker, 24 
Ex-Officio Chairman. 

2, Shri Azmat Khan, 10. 
*3.. Shri Om Parkash Beri. 6 
4. Shri Ram Bhajan Aggarwal, ) 20 
5. Shri Amar Singh (Guhla) 25 

**6. Shri Hari Singh Nalwa Nil, 
करा,  Shri Jai Parkash. - Nil. 

.Special Invitees,, 
1. Shri. Amir Chand: Makkar- T 19 
2. Shri Lehri Singh- 22 

@3. Shri Mani. Ram Rupawas. 9 
@@4: Shri Daryao; Singh, 7 

* Shri Om Parkash Beri, M.L.A: resigned from the membership 
of the. Committee w.e.f. 4.10.91. 

**- Shri Hari Singh-Nalwa, M.L.A. was nominated as member of 
the- Committee w.e.f. 30.12.91 in. the vacancy caused by the 

- resignation- of Shri Om Parkash Beri, M.L.A. for the remaining 
period of फिट year 1991-92 and resigned from the membership 
of the Committee w.e.f. 27.1. 1997, 

**% Shri Jai Parkash, M.L.A. was nominated as member of the 
Committee w.c.f. 5.2.1992 in the vacancy caused by the 
resignation. of Shri Hari Singh Nalwa, M.L.A. for the re- 
maining period of the year. 1991-92. 

@' Shri-Mani Ram Rupawas, M. [L.A. was nominated as ‘Special 
Invitee of the Committee w.e.f. 23.12.1991 for the remaining 
period of the year 1991-92, 

@@ . Shri-Daryao Singh, M:L.A. was nominated as Special Invitee 
of the Committee w:e:f: 15.1.1992 for the remaining period of 
the year 1991-92;
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5 The dates of meetings held, the number of the members 

present and business transacted at cach meeting are given below बना 

Sr. Date of meeting. No. of members Business transacted. 

No. present. 

1 2 3 4 

1. 6th August, 1991. 6 (i) 

(i) 

) 

2. 14th August, 1991, 4 (i) 

(i 

The. Committee discussed the .s_cop'\e and 
functions of the commiitee. 

The Committee discussed the matter 
regarding allotement of M.L.As Flats/ 
Motor Garages/Servant Quarters and the 
Committes fixed 20th August, 91 the last 
date for the receipt of applications for 
the allotment of MLAs Flats, Servant 
Quarters and Motor Garages. 

The Committee discussed the problems 
faced by the M.L.AS/fEX-M.L.As in 
regard to thé accommodation in the 
Haryana Bhawan, New Delhi. 

The- Committee considered the request 
made by Shri Ram Bilas Sharma, 
M.L.A. regarding change in number of 
M.L.As Flat from 51 allotted by- the 
Hon’ble Speaker out of his discretionary 
quota to Flat No. 25 and the Committee 
desired that if there is no legal and 
technical litch then Shri Ram Bilas 
Sharma, M.L.A. may be allotted Flat 
No. 25 in place of Flat No. 51. - 

The Committee decided that information 
regarding the procedure for allotment of 
M.L.A,s Flats/Rooms of M.L.As Hostel 
to the Hon'ble members may be obtained 
from the other States, 

3. 28th Au gust. 1991. 7 (). The Committee after some discussion 
decided as under ; — 

(व) Call bells system on the pattern 
of Haryana Bhawan, New Delhi 
may be provided in each room 
of the M.L.As Hostel. ~ 

(t) Two Room Attendants instead of 
one Room Attendant at.present be 
always on duty on évery floor of 
the M.L.As Hostel. .. 

W 
L
.
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4. 29th August, 1991. 5 (i) 
At P 

(c) Latest technique having dial system 
be provided in the Telephone Fx- 
change and in every room of the 
M.L.As Hostel K 

The Committee also decided to see the 
working and arrangements in Ulttar 
Pradesh and Karnataka Bhawan/Sadans 
situated at New Delhi 

The Committee discussed and ekxamined 
the Haryana Legislators Flats, Seivant 
Quarters and Motor Garages Allotment 
Rules, 1975, 

The Committee further discussed the 
working of the M.L.As Hostel and ins- 
-pected various sites for the installation 
of call bells boards and sitting arrange- 
ments for the Room Attendants. 

The Committee decided that the gate 
opposite the office of -Deputy Director, 
Hospitality Organisation may be con- 
structed to avoid frequent entrance of 
Public inthe kitchen of the Canteen. 

The Committee desired that some of 
the bed covers, druggets and matteresses 
be replaced by new ones wherever 
these are necessary. 

The Committeg dlso ‘desired that.: the 
. Hon’ble Members who come to attend 

5. 4th-September, 1991.. 6 

4 
6.” 6th Septembre, 1991, 7 (i) 

(Haryana Bhawan 
New Delhi) 

the meetings एव the Committees must be 
provided rooms by the Haryana Vidhan 
Sabha Secretariat. 

The Committee orally examined the 
representatives of the Hospitality Or- 
ganisation, Haryana in respect of 
catering arrangements in the Haryana 
M.L.As Hostel. The Committee desired 
that the timing of the lunch should be 
fixed from 1.00 P.M." to 3.00 P.M. and 
of dinner upto 10.30 P.M. 

The Conmimittee orally examined the 
representatives of the Hospitality De- 
partment, Haryana at Haryana Bhawan, 
New Delhi in respect of catering arrange- 

- menis:in Haryana Bhawan, New Delhi.
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1 2 . 3 4 

(ii) The Committee visited the Karnataka 

7. 13th September, 2 (i) 
<1991, 

(0 

(iii) 

8. 19th September, 4 (i) 
1991, 

(i) 

9. 4th October, 1991, 6 (i) 

Bhawan, New Dethi and discussed the 
matter of providing of accommodation 
to M.L.As, M.L.Cs, Ex. M.L,As, Ex. 
M.L.Cs, एज M.Ps. and Officers and 
further discussed in respect of room rent 
and room services ete, at Karnataka 
Bhawan. 

The Committee discussed the matter 
regarding allotment of rooms in various 
Tourism Complexes in the State/outside 
the State with the representatives of the 
Tourism Department/Corporation. 

The letter dated 1.8.91 received from 
Sh. Phool Chand Mullana, M.L.A. 
regarding allotment of Servant Quarter 
and Motor Garge from discretionary 
quota near Sector-3 instead of Sector-4 
was placed before the Committee, after 
going through the 1equest of the 
M.L.A. the committee decided १0 
consider it in the next meeting, 

The Committee visited the M.L.As 
Hostel and inspected the arrivaldeparture 
register maintained by the Hostel Staff 
and desired that the said register be 
maintained on the pattern of the Haryana 
Bhawan, New Delhi, 

On the request of the Hospitality De- 
partment, the Committee postponed the 
oral examination of the said Depart- 
ment and also postponed the agenda 
rogarding allotement of MLAs Flats by 
draw of lots for one of its next meetings, 

The Committee also directed the Vidhan 
Sabha Secretariat Staff to chalk out a 
study tour of the Committee to the 
States of Karnataka, Kearla and Qrissa 
w.e.f. 14th November, 1991. 

The Committee placed on record their 
deep sense of grief and scorrow atthe 
death of Shri G.D. Tapase, formee 
Governor of Haryana The Committre 
expressed their heartfelt sympathies and 
condolence te the member of the 
bereaved family andprayed to the 
Almighty for peace to the departed soul, 

i
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4 

10. 

11. 

18th October, 1991. 
(Shimla) 

28th October, 1991. 

(if) 

(iii) 

(iv) 

The Committee decided to under-take 

a study tour to the States of Karpataka, 

Kerale and Orissa from the 14th 

19Nol\rember, 1991 to 27th November, 

1991. 

The Committee 8140 decided to hold 

the next meeting at Shimla on 18.10.1991 

for the -consideration of the amend- 

ments in the Haryana Legislators’ Fiats, 

Servant Quarters and Motor Garages 

Allotment Rules, 1975, 

The request of Smt. Chandrawati, 

M.L.A, for allotment of MLAS Flat 

from the discretionary quota of the 
Hon'ble Speaker on the ground for 

her beinglady and semior most member 

wag placed before the Commitiee. 

The Committee discussed and 

decided that flats of discretionary quota 

are only alloted by the Hon’ble Speaker 

and House Committee has nothing to 

do in this matter., The Committee 

allots MLAs Flats only by draw of 

lots and the Committee further decided 

that her name will be considered at 

the time of allotment of MLAs Flats 

by the Committee, 

The meeting adjourned for want of 

" quorum. 

5) 

(i) 

The Committee decided to convert 4 

MLAs Flats (Nos. 17, 23, 51 & 55) 

out of 16 MLAs Flats, quota fixed for 

the House Commiitee by draw of lots, 

into separate upits for the Members. 

The action regarding allotment and 

other administrative matters, will be 

taken after consultation with the U.T. 

Admipistration and the P.W.D: (B&R), 
Haryana in one of its next meetings. 

The. Committee allotted the remaimng 

12 MLA Flats and 7 Servant Quarters 
to the M.L.As by draw of lots. 

The Committee also decided that 

Servant Quarter No. 13 and Motor 

Garage No. § may be placed at the 

disposal of the Vidhan Sabha Sec- 

retariat so that its driver can attend 

the emergdnt duties properly.
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The Committee amended the Haryana 
Legislators® Flats, Servant Quarters and 
Motor. Garages Allotement Rules, 1973 
and desired that these may be got 
notified in the Haryana Govt. Gazette 
after obtaining the necessary approval 
of Hon’ble Speaker. 

The Committee further decided that 
fresh applications may be obtained for 

- allotment of Motor Garages from the 
MLAs who have been allotted MLAs 
Flats and having cars. 

12. 8th November, 1991. 6 (i) The application of दा, Dhair Pal Singh, 

(i) 

(iii) 

(iv) 

MLA dated 6.10.91 regarding allotment 
of Motor Garage was placed before 
the Committee and the Eommittee 
decided to file the application., 

‘The application of Sh, Phool Chand 
Mullana, MLA dated 1.8.91 regarding 
change of Motor Garzge and Servant 
Quarter from Sector-4 to Sector-3, 
Chandigarh was placed before the 
Committee and the Committee decided 
thatsince the Member was allotted Flat, 
Servent Quarters ond Motor Garage 
out -of the discretionary quota of the 
Hon’ble Sperker, the “Committee has 
no authority to effect the ‘said change. 

The Committee allotted 6 Motor 
Garage to the M.L.A.s by draw of 1015, 

Letter  No. DHOH-91/7200, dated 
25-9-91 regarding effeeting of recovery 
10 respect of charges of thé Haryana 
Bhawan, New Delhi received from the 
Director,  Hospitality Organisation, 
Haryana was placed before the Com. 
mittee, which noted the contents 
thereof and desired that the said 
letter may ce returned in original to 
the Director, Hospitality Organisation 
with the remarks that it would uot be 
appropriate for the Committee to 
assume the responsibility of the said 
Tecovery and the department at its 
own level should take necessary steps for effecting the recovery.
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13. "14th November, 
1991 (Haryana 
Bhawan, 
New Delhi), 

(v) Letter No. MLAs Dispensary/91/1033, 

(पं) 

dated 13-8-91 received from the Senior 
‘Medical Officer, M.L.A.s Hostel Dis— 
pensary  was  placed  before  the 
Committee, which noted the contents 
thereof and desired that the proposal 
06 examined उप detail and put up before 
the Committee at the time of allotment 
of rooms earmarked in 4 M.L.A.s Flats 
(Flat Nos. 17, 23, 51 and 55). 

Letter No. LA/E/Protocol/20 72/91 dated 
9-10-91 regarding study tours ctc. 
received from the Under Secretary 
(Legislatute), Legislature Department 
Secrotariat, Papaji, was placed before 
the Committee, which ~ poted the 
contents thereof, 

(vii) Notification No. 3-27/91 V.S dated 

(viii) 

s 

{ ix) 

12-8-91 regarding the internal wor- 
king rules of the House Committee 
of Himachal Pradesh Vidhan Sabha, 
received from the Secretary, Himachal 
Pradesh Vidhan Sabha was placed 
before the Committee, which noted 
the contents thereof. 

The matter regarding vacation of 
M.L.A.s Flat No. 44 from the un- 
authorised occupation of Shri ‘Hukam 
Singh, Ex-M.L.A., was placed before 
the Committee, The Committes after 
deliberations decided that 5 1.0. letter 
requesting him to vacate the said 
M.L.A.s Flat, from the Chairman, 
House Committee may be sent to Shri 
Hukam “Singh, Ex-M.A.A. 

Telegram dated 24-10-91 received from 
the Under Secretary, Orissa Legislative 
Assembly, Bhubapeshwar regarding the 
visit of the Committee was placed 
before the Committee, which noted the 
contents, thereof, 

The Committee framed the questionn. 
aire for discussion with the sister 
Committee of Karnataka, Kerala and 
Orissa Legislative Assemblies.
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14, 

15, 

16. 

17. 

18, 

17th November, 5 
1991 
(Bangalore). 

20th November, 5 
1991 

. (Trivendrum) 

23rd November, 4 
1991, 
(Bhubneshwar). 

27th November, 5 
1991 
(Haryana Bhawan 
New Delhi). 

1ith December, 3 (i) 

The Committee discussed the matters 
of cornmon interests with' the Members 
of House Committes, Secretary and 
Deputy Secretary of the Karnataka 
Legislative Assembly (Secretariat). 

The Committee discussed the various 
matters of the common interests with 
the sister Committee of the Kerala 
Legislative Assembly. 

The Committee discussed the matters 
of common interests with the sister 
Committee of the Orissa Legislative 
Asgembly. 

The Committee reviewed the proceed- 
ing of फिट meetings held at Banglore, 
Trivendrum and Bhubneshwar with the 
sister Committees of Karnataka, Kerala 
and Orissa during the course of their 
study tour to the above mentioned 
states. 

Memo No. DA-91 2708, dated 18th 
November, 1991  received from the 
District Attorney, Chandigarhin respect 
of vacationof MILAs Flat No. 44 from 
the unauthorised possession of Shri 
Hukam Singh, Ex-M.L.A. was placed 
before the Committee, which noted the 
contents thereof. 

(ii) The replies received from 7 States i.c. 
Orissa, Sikkim, Himachal Pradesh, Goa, 
Punjab, Madhya Pradesh and Rajas- 
than Legislative Assemblies regarding 
procedure followed in their States in 
respect of allotment of Legislators Flats, 
Servant Quarters and Motor Garages & 
the rooms in the M.L.As. Hostal to the 
members of their respective State 
Legislative Assemblies were placed before 
the Committee. The Committee decided 
that a reminder to the remaining States 
may be issued and after receiving the 
replies therefrom 2 consolidated case/ 
statement be put up before the 
Committee in one of thc sybsequent 
meetings, 
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3 

iii) 

(iv) 

19. 3rd January, 1992, 6 ) 

20. 8th January, 1992, 5 (i) 

@ 

Letter dated 12th Novemberl991, recei- 
ved from Shri Ram Bhajan Aggarwal 
M.L.A. regarding allotment of Flat No. 
30 presently occupied by Shri Surinder 
Singh .Barwala Ex-M.L.A. and letier 
received from Shri Attar Singh, M.L.A. 
regarding allotment of Flat No.24 
presently. occupied by Smt.Vidya Beni- 
wal (Ex-M.L.A.), now M.P, were placed 
before the committee, The Committee 
observed that the Haryana Legislators, 
Flats, Servant Quarters and Motor 
Garages Allotment Rules, 1975 are 
being suitably amended, which may 
effect the vacation of unautho rised 
occupation of the M.L.As, Flats, 

Letter dated the 26th November, 1991 
received from Shri Satbir Singh Kadian, 
M.L.A., regarding retention of Flat No. 
6, was placed before the committee. 
The committee observed that his name 
was considered in the draw of lots and 
he was not declared successful in the 
said draw of lots, hence he should 
vacate the M.L.As. Fiate No.6, which is 
under his possession unautho-risedly. 

The Committee discussed with the 
representatives of the P.W.D. (B&R), 
Haryana regarding the maintenance of 
M.L.As. Hostel and M.L.As. Flats. 

The Letter No. 727, dated 6.12.91 
received from the Director, Hosyitality 
Organisation, Haryana regarding action 
taken onthe proceedings of the meeting 
held on 4th and 6th September, 1991, 
was placed before the Committee, which 
noted the contents thereof and apprecie- 
ted the action taken by the Department. 

Shri Ram Bhajan Aggarwal, M.L.A. 
pointed out that Sh, Suraj Bhan Kajal, 
MLA has not taken over the progsession 
of MLAs Flat No. 14, which was alloted 
to him. The Committee decided that 
a notice of 15 days may be given to 
him so that he may take over the 
possession within 15 days, otherwise his 
allotment will stand cancelled.



4 

21, 16th January, 
1992. (Haryana 
Bhawan, New 
Delhi). 

22, 28th January, 
1922, 

6 (i) 

(i) 

(0 

7 (09. 

(i) 

The Committee in its meeting held on 
the 13th September, 91 decided to change 
the arrival and depariure register on the 
pattern of Haryapa Bhawan, New Delhi. 
The performance of the register main- 
tained at Haryana Bhawan was showan 
to the Committee which dees not suit 
in M.L.As Hostel. The Committee. 
therefore, decided to drop the idea to 
maintain the register on the pattern of 
Haryana Bhawan and further decided 
that the’present practice be continued. 

The Committeediscussed with the Special 
Representative-cum-Commissioner, 
Haryana Bhawan, New लाए regarding 
allotment of 11 rooms of discretionary 
quota of the Special Representative- 
cum-Commissioner to the M.L.As, 

The Committee desired, to know, bow 
much expenditure has been incurred by 
the PWD on the maintenance of Haryana 
Bhawan, New Deihi, during the last 
three years alongwith its details. 

The Committee also desired that the list 
of room rent charged from M.L.As- 
and Ex-MLAs of other State Bhawans/ 
Sadans situated at New Delhi be provi- 
ded to the Committee. 

The Committee decided to allot'21 rooms- 
in the MLAs Hostel to the MLAs on 
permanent ' basis for one year by draw 
of lots after obtaining the consent of 
the M.L.As for permanent allotment 
of rooms in the MLAS Hostel, 

Letter dated 2.1.92 received from Sh, 
Daryap Singh, M.L.A, regarding 
allotment of some other flat instead 
of flat No. 44 which has already 
been alloted to him and is under the 
upauthorised possession of 8h. Hukam 
Singh, BEx. M.L.A. was placed before 
the Committee. The Committee desired 
that a room be given to the member in 
the MLAs Hostel till he gets the possess- 
ion of ML As flat No. 44, 

e
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23. उप February, 1992 

@iv) 

) 

- 

Letter dated 24, 12.91 reccived from the 
District Attorney, Chandigarh Adminis- 
tration, Chandigarh regarding the judge- 
ment of MLAs Flat No. 44 was placed 
before the Committee for the informatjon 
of the Committee, 

Letter received from Smt, Chnadrawati, 
M.L.A. on 15.1.92 regarding allotment 
of flat No. 17 instead of flat No. है 
was placed before घाट Committee. The 
Committee desired that flat No. 17 has. 

. already been earmarked for some other 
important purpose and the same Cannot 
be allotted to her and she may be 
asked to take possession of flat No. 8 
immediately, . 

The Committee desired that the Chief 
Engineer, U.T. Chandigath may be 
asked to direct all the authorities con- 
cerned for the maintenance of M.L.As 
Hostel and MLAs flats to look after the 
the work of maintenance properly and 
he may also be directed to appear before 
the Commiltee in one of its subscquent. 
meetings, . 

4 (i) The Committee discussed with 
the representatives of the Hos- 
pitality Organisation, Haryana 
in respect of catering arrange- 
menis in Haryana M.L.As. 
Hostel. 

(i) A complaint dated 29.1.92 
received from Shri Azmat Khan 
M.L.A. was placed before the 
Committee and it noted the 
contents thersof. The represent. 
atives of the Hospitality 

- Department expressed  their 
views and assured thatin future 
they will take care of the 
same, 

(iiiy A letter dated 170 January, 
1992 received from Shri Kuldip 
Malhotra, Seeretary to Sh. Q.P, 
Jindal, M.L.A. regarding non 
vacation of M.L.As. Flat
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24, 12th February, 1992, 

25. 215 February. 1992. 

26. 4th March, 1992, 

1 

1 

(iv) 

(i) 

No. 6, altotted to Sh. O.P. 

Jindal, M.L.A. by the earlier 

occupont was placed before 

the Committee and the Com- 

mittes. desired that immediate 

steps be taken in this regard, 

Letter No. M.L.A. Disp./92, 

dated nil received from the 

S.M.O fIncharge of the M.L.As. 

Hostel Dispensary was 

placed before the Committee 

The Chairman of the Com- 

mittee (Deputy Speaker) appri- 
sed the Committee that matter 

has been discussed by फिट 

Incharge of the Dispensary with 

him and he desired that the 

present  arrangments  should 

be allowed to continue. 

Meeting adjourned for want of 
quorum. 

Meeting adjourned for want of 

guorum. 

D.O. letter No. C&SR/02/275, 
dated 25th . February, .1992_ 
received from Smt. Rewa 
Nayyar, Commissioner-and 

Special Representative, Haryana 
Bhawan, New Delhi regarding 
confirmation of proceedings of 
the meeting एव the House Com- 
mittee held on 16th January, 

1992 at Haryana Bhawan, New 
Declhi was placed before the 
Committee. The Committee 

noted the contents thereof, 

Letter No. Nil dated 1Ith 
February, 1992, received from 
Smt. Chandrawati, M.L.A. 
regarding allotment of rooms 
in the M.L.As. Hostel, was 
placed before the Committee. 
The Committee decided that 
she may bealloited rooms 88 
and when required under the 
Tules, 

A
P
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(iti) 

(iv) 

Letter No. Nil dated 3rd 
February, 1992, received from 
Shri Puran Chand, Incharge 
Security Police Guard, M.L.As 
Hostel, Sector 3, Chandigarh 
regarding allotment of 2 room 
in M.L.As Hostel, Haryana 
for keeping arms and ammu-. 
nition, was placed before the 
Committee. The Committee 
decided that due to shortage 
of rooms in the M.L.As 
Hostel, it is not possible to 
provide any room -in the. 
M.L.As Hostel, - 

Letter No. nil dated 13th 
February, 1992, received from 
Shri Bhagi Ram, Ex-Minister 
regarding arrear of roomrent - 
in Haryana Bhawan, New 
Delhi amounting to Rs. 1762/- 
was placed before the Com- 
mittee, The Committee desired 
that the photo copy of the 
letter be sent to the Special 
Representative of the Haryana 
Bhawan with the request that 

necessary action after enquiring 
into the matter may be taken 

at his own level under inti- 
mation to Shri Bhagi Ram, 

Ex-Minister. 

The Committee allotied 18, 

rooms of M.L.As Hostel to 
the Hon'ble Members on per- 

manent basis. 

The Committee allotted the 

rooms to the Hon’ble Membsrs 

in the M.L.As Hostel for the 

Budget Session, 1992. 

Confirmation of the .Procceeings 

of the varicus meetings. 

The Comm'ittee desired that 

suitable staff of the Hospitality 

Department may be posted 1n
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27. 10th March, 1992. 7 

28. 30th March, 1992. 6 
(Pinjore). 

the Cantren of the M.L.As 
Hostel Haryana to meet the 
facility of the Members during 
Budget Session so that no 
inconvenience is caused to the 
Hon’ble Members  during 
Session period. 

The Committee discussed the 
steps being taken for the 
improvement of the working 
of the M.L.As Hostel and 
M.L. As Flats, 

(1) The position regarding occu- 
pation of a room in M.L.As 
Hostel, by Sh. Avtar Singh 
Bhadana, M.P. was brought to 
the notice of the Committee. 

The request of Shri Karan 
Singh Dalal, M.L.A. dated 
9.2.1992 regarding allotment 
of one rcom on permanent 
basis, was placed before the 
Committee. The Committee 
decided to allot Room No, 
39 in M.L . As Hostel, to Shri 
Karan Singh Dalal, M.L.A, on 
permanent basis. 

The request of Shri Mohan 
Lal Pipal, M.L.A, regarding 
allotment of one room in 
M.L.As Hostel, was also placed 
before the Committee and the 
Committee decided to allot 
Room No. 17to Shri Mohan 
Lal Pipal, M.L.A. on pcrma- 
nent basis. 

Letter No, SR-IJ/H-I, dated 
the 17th February, 1992 
received from the Controller, 
Rents, Chandigarh Administ- 
ration regarding recovery of 
arrears of remt of M.L.Ag 
Fiat No. 44, Sector 4, 
Chandigarh from Shri Hukam 
Singh, Ex. M.L.A., was also 
placed before the Committee 
which noted itscontents. 

AL
Y



81 

3 4 

) 

Preceedings e 
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The Hon'ble Deputy Speaker 
the Ex-Officic Chairman of 
the House Committee thanked 
all the members of the 
Committee for “their whole- 
hearted co-operation and 
active participation in the 
proceedings ऐ the meeting of 
the Committee with regard to 
the maintenance of M.L.As 
Hostel and  Flats and also 
thanked. the Staff for provid- 
ing all necessary assistance 
to the Committee. 

Confirmation of proceedings.of 
the Committee meetings held 
_on 4th and 1007 March, 1992. 

A record of the proceedings of the Committee has been kept 
in the Haryana Vidhan Sa 

90 

bha 8ecratariat.
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LIBRARY COMMI_TI'EE 

The Committes consisting of Six members and 2 Special Invitee, 

was nominated by the Hon’ble Speaker on 25th July, 1991 for the 

year 1991-92. Shri Ram Pal Singh a member of the Committee 

was appointed 2s Chairman. Shri Jai Pal Singh, M.L.A. was nomin- 

ated as Special Invitee fo serve on the Library Committee on 231d 

December, 1991 for the remaining period of the year 1991-92. 

The names of the Members, Special invitees of the Committee 

and the number of meetings attended by each of them out of the 

total number of 25 meetings (this number includes the one meeting 

in which business could not be transacted for want of quorum) 

held during the period under review afe given below — 

Sr. Name ot the Members No, of meetings 

No. 
attended 

1. Shri Ram Pal Singh, Chairman 19 ) 

2. Shri JaiParkash, Member 4 N 

3. Shri Ram Rattan, Mermber 4 

4. Shri Suraj Mal, Member 
14 

5. Smt. Janki Devi Maan, Member 15 

6. हां Ram Kumar Katwal, Member 19 

7. Shri Kitab Singh Malik, Special Invitee 20 

8. Shri O.P. Jindal, Special Invitee Nil 

9. ShriJai Pal Singh, Special Invitee 6 

The Committee sclected the publications 00 different subjects. 

The value of the publications purchased during the year including 

- the cost of newspapers/magazines etc. was Rs. 64,287-60. Inaddition 

to it Government publications worth Rs. 3559/-were also purchased. 

Meetings Held and Business Transacted 

Details regarding the dates of meetings held, number of members 

present and business transacted, in each mecting. are given below:— 

8r. Date Number of Members Business transacted 

No. including Special 
Invitees Present 

1. 16. 8, 1991 3 The Secretary, Haryana Vidhan 

Sabha welcomed the members 

of the Committee and explain- 

ed to them the scope andfunc.- 

tions of the Library Committee. 

@
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2. 27.8.1991 

3, 5.9.1991 

. 4. 10.9.1991 

5 14.9.1991 

6. 18.9.1991 

- 

(i) 

(iii) 

(i 

(0 

() 

(if) 

The Committee dccid'-ed that 

suggestions for the purchase of - 
books be invited from all the 
Members of Haryana Vidhan 
Sabha. 

The Committee also decided to 
continue the Newspapers/Maga- 
zines already being purchased for 
the Library. e el - - 

The Committee selected 11 books 

for the Library. 

The Committee desired that two 
Newspapers L.e. ‘Jan ‘Sandesh’ 
and ‘The Bconomic Times’ may 
be purchased in addition to the 
papers already purchased in the 
Library. 

The Committee after visiting the 
Library pointed out certain 
shortcomings j.e. arrangements 
of light and fans and desired 
that these may be removed at 
the carliest. 

The Committee also decided 
to invite quotations from all the 
Booksellers & Publighers for pur- 
chasing the books on subsidised 
rates. 

The Committee selected 7 books 
for the Library. 

The Commitiee selected 2 books 
for the Library, - - 

The Committce selected 5 books 
for the Library. . 

The Committee reconsidered its 
eatlier decision taken in. the 
matter of supply of ‘Jan Sandesh’ 
daily newspaper and decided that_ 
the supply of the same may be 
stopped. 

The Committee selécied 4 books 
for the Library.



7. 

8. 

9. 

10. 

11. 

12. 

13, 

14, 

25.9.1991 

3.10.1991 

10,10,1991 

16.10.1991 

22.10.1991 

30, 10. 1991 

6.11.1991 

20.11.1%91 

(iify The Committee also confirmed 
the proceedings of the meeting 
held on 16th & 27th August 
1991, 

The Committee selected 9 books 
for the Library. 

The Committee passed a Condo- 
lence Resolution at the death of 
Shri -G.D. Tapase, former 
Governor of Haryana, 

The Committee selected 4 books 
for the Library, 

(i) The Commitiee also approved 
rebate "offered by the various 
booksellers & publishers while 
purchasing the books for the 
Library as under :— 

1. English 10% 

2. Hindi/Urdu 15% 

3. Law whatever dig- 
count decided 
after nogoti- 
ation 

(वि The Committee also confirmed 
the proceedings of meetings held - 
on 10.9.1991, 14.9. 1991, 18.9.1991 
and 25.9.1991 

The Committee selected 7 books 
for the Library 

The Cummittee selected 4 books 
for the Library, 

The Cvom‘mittcc selected 2 books 
for the Library, 

The Committee selected 5 books 
for the Library, 

‘'The Committee selected 4 books 
for the Library, 

प्छ़
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- 16. 9.121991 2 

17.  30.12,1991 3 - 

18. 6.1.1992 5 

19. 13.1.1992 4 
हू 

- - 

20, 21.1,1992 7 

_21:-. 29,1.1992 6 

व): The. Committee 
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The Committee selected 4 books 
for the Library, 

The Committee selected 7 books 
for the Library. 

The Committee selected 4 books 
for the Library. 

The Committee selected 9 books 
for the Library, 

(ii). The Committee also confirmed 
the proceeding of meetings held 
on 3.10.1991, 10.10.1991, 
16.10. 1991, 6.11.1991, 29.11.1991 
3.12.1991 and 9,12.1991. 

*The Committee selected 4 books 
for the Library. 

The Committee selected 3 books 
for the Library. 

The Committee selected 2 books 
for the Library. 

declared the 
following books as reference 
‘books undet | Rule 2 (b) of the 
Library Rules of the Haryana 
Vidhan Sabha :— 

‘Indian Law Reporter 

All India Reporter 

A.LR. Magual 

Road Atlas 

Maps 

.. Service Law Reporter 

Lahore Law Times 

Current Central Legislation 

Lok Sabha Debates, Rajya Sabha 
Debates/Haryana Vidhan Sabha 
‘Debates, 

Local Acts
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11. Practice and Procedure of Parlia- 
ment 

12. Gazettes. Haryana/India | 

13. Haryana Vidhan Sabha Manual 

and other Manuals _ 

14. Committee Reports/Committce 
Review 

15, Who's Who - 

I6. State Profiles 

17. Election Archives 

18. Codes (IndiafHaryana) 

19. Asian Recorder 

20, Compendium एव Policy Statement 

made in the Parliament. .- 

21. Newspapers and Parliamentary 

Journals - - 

22, Current Periodicals 

23. Indexing and Abstracting Periodi- 
cals 

24. Speeches 

25. The Table : The Journal of the 
Society of Clerks-at.-The Table 

® in Commonwealth Parliaments. 

26. Report of Committee and Com- 
missions of India 

27. Commentary on the Constitu- 
tion of India 

28. Bare Acts, 

29, * Civil Court Manual 

30, Law Books having one or two 
Volumes only in the Library, 

31." Book of knowledge 

32. Dictionaries 

33. Directories 

34. Encyclopaedias 

35. Unppriced Publications. 

T
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"22. 6,2.1992 

23. 1421992 

24, 24.2.1992 

25, 3.3.1992 

(i) The Committee also confirmed 
the proceedings of the meetings 
held on 30.12, 1991, 6.1,1992 and 
13.1.1992, 

The Committee selected the book 
enfitled «Politics of Defection” 
written by Subhash C. Kashyap, 

Tne Committee selected 26 books for the Library. : 
No business was transacted for 
want of quorum. 

The Committee selected 13 books _ for फिट Library.
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COMMITTEE-ON-PETITIONS — 

The_Committee - on Petitions--for- the. first- (July) -Session; 1991 

of the Bighth Vidhan Sabha was not nominated. 

2. (i) The Committee consisting of Five members of the 

Vidhan Sabha was mnominated for the 2nd Session of the Eighth 

Vidhan Sabha held in the month of December, 1991 by the ‘Hon'ble 

Spsaker uader Rule 286 (1) of the Rules of Procedure and ‘Conduct 

of Business in Hacyana Legislative Assembly and notified on 17th 

Dec., 1991 

(i) Sh. Samsr Chand Bhatt; Deputy Spzaker was nominated 

as the Ex-officio Chairman of the Committee. 

(iiD) The Committee held 3 meetings. The names of the 

Membsrs and number of meetings attended by each one of.them . 

are given below:— . - - 

Sr. Name of the Member No. of meetings attended 

No. 

1. Sh. Sumer Chand Bhatt Ex- officio 2 
Chairman 

2. Sh. Phoo! Chand Mullana Member 2 

3, Sh. Mani Ram Kcharwala नि 

4. Sh. Jai Pal Singh " 1 

5. Dr. Om Parkash Sharma . 1 

(iv) Meeting held and business fransacted 

The details showing the dates of the meetings held, the number 

of members present and the business transacted at each meetings 

are given below:— 

gr. Date of meetings Numbers of Business Transacted 

No. Members 
Present 

T2 3 4 T 

1. 8th Janumary, 1992 = 1 The meeting was adjourned लिए 

want of quorum. 

2. 290th January, 1992 3 () The Committee discussed 
about the provisions of the 
Rules existing of present 
with regard to the Committee 
on petitions. 

'
Y
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N (i), The:.Committee:;persued the. 
amend ments-suggested.iby the . 
previous Committees, which 
have since been referred to 

* the Rules' Committee 

1 -(iti)¥The' Committee decided that< 
- ' the. Hon. Speaker- may- be 

: approached‘for the'Consti- 
tution of the Rules Commi-’ 

- - - -ttee-so-thatthe amendments 
. .+ could.be eonsidered. 

3. 5th Feb., 1992, ‘3° The Committee discussed 
' 1the :amendmentstdo be-made” 

in the- relevantr rule: एल 
-  Rules of Procedure and 

Condyct' of Business 

(¥) Proceedings न . . 

A record of the proceedings of the<mectings' of the' Committee 
has been kept in the Haryapa Vidhan Sabha Secretariat 

L 

3. (i) The Committee consisting of five. members of the' Vidhan 
Sabha was nominated for the 3rd Session of the :Eighth Vidhan 
Sabha held in the month of March, 1992 by the Hon. Speaker 
under Rule. 286 (i) of-the. Rules of Procedure and Conduct of 
Buginess in the Haryana Legislative Assembly and. notified on..the 
10th Mareh, '1992 1 . 

(liy Sh. Sumer- Chand- Bhatt; Deputy Speaker was- nominated’ 
85 the Ex-officio Chairman of the Committee 

(iiiy The-namas--of the members .of the Committee are given 
below:— . 

Sr. Name of the Member 
No. - . 

1. Sh. Sumer Chand Bhatt, ‘Deputy ‘Speaker- ‘Ex-officio Chairman* 
2,. Sh. Phool Chand Mullana- Member 

3; Sh, Rajinder'Singh Bisla प्र 

4. Sh. Amar Singh. Dhanak - 

5. Sh. Jai Pal Singh. ’ 
»y 

Meeting held and business transacted 

The Committee did not’ held® any mmecting'up--"to 31 March, 1992
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RULES COMMITTEE ] 
The Committee consisting of eight Members of the Haryana 

Vidhan Sabha was nominated by the Speaker on the 5th February, 
1992 vide Notification No. HVS-LA-86/91/8, dated the 5tb February, 
1992, । ) ' 

The Committee held only one meeting during the period under 
teview. The names of Members and number of meeting attended 
by each one of them are shown in the following table:— 

Sr. Name of Member . No. 0. meetings No. attended 

1. Shri Ishwar Singh, Speaker Ex-officio 1 
Chairman लि 

2. Shri Sumer Chand Bhatt, Member 1 
Deputy Speaker 

3. Shri Manj Ram Keharwala, M.L.A. —do— — 

4. Shri Jai Parkash, M.L.A. —~dog— — 
5. Shri Kharait Lal Sharma, —do— . * 1 

M.L.A. - 

6. Shri Ram Bhajan Aggarwal, —do— — 
M.L.A. 

7. Shri Jaj Pal Singh, M.L.A. = —do— T 
8. Shri Amir Chand Makkar, M.L.A. —do— —_ 

*Shri Ram Bhajan Aggarwal, M.L.A. resigned from पट membership of the Rules Committee with effect from 9th March, 1992 vide Notification No. HVS-LA-86/91/12, dated the 11t¢h 
Mareh, 1992. - 

**Shri Amar Singh Dhanak, M.L.A. was pominated as a Member of the Rules Committee with effect from 3rd April, 1992 vide Nofification No. HVS-LA-86/9]/19, dated the 3rd April, 1992 in the vacancy caused by the resignationof Shri Ram Bhajan Aggarwal, M.L.A. form the said Committee. 

The Rules Committee in its meeting held णा 13th February, 1992 discussed the scop and functions of the Committee and authorised the Hon, ble Speaker to nominate a Sub-Committee to examine thoroughly the Rujes of Procedure and Conduct of Business in the Haryana Legislative Assembly and suggest amendments, modifications, additions etc, therein wherever it considers necessary. It was also decided that the Sub-Committee 30 nominated will scrutinise all the Rules de-novo and will also consider the recommendations of the Committee on Petitions made in its meeting held ‘on 30th Avgust] 1984 and other specific matters pertaining to the Assembly Rule_s." - 

23813—H.V,S.—HG.P.—Chd. - _ . 
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